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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN
ZONE BENCH, KOLKATA
Appeal NO. ............. 12024/EZ
(Under Section 18 read with section 16 of the National Green

Tribunal Act, 2010.)

M/s S. R. Solution ...Appellant

—Versus—

The State Environment Impact Assessment Authority & Ors.
...Respondents

SYNOPSIS
I'he present appeal is being filed under Section 16 read with section
I8 of the National Green Tribunal Act, 2010 by the appellant. The
present appeal is a civil case, where a substantial question relating to
environment is involved, which arises out of implementation of
statutes relating to environment, more particularly mentioned in
Schedule-1 of the National Green Tribunal Act, 2010. The present
case also arises out of the order dated 13™March, 2024 by State
Environment Impact Assessment Authority, Bihar (for brevity
_SEIAA") (Annexure- A,H') passed in consequence of is
Reso]ullon in 52" Minutes of Meetmg (MoM) of SEIAA dated 06"

/ ffz 1nalch,\‘20"4 (Annexure- A- JZ’) which per se was based on the
[ ,
[

\ ‘ P rccmmn}undahon of State Level Expert Appraisal Committee (for

o R i bre’nl), ‘SEACY) vide its (MoM) dated 27" February 2024

‘ ?r"l‘ (Annexure A-11), whereby the proposal of the Appellant Unit dated
St /.’;I May, 2022 (Annexure A-1) for grant of Envi

ironmental
Clearance (I:C) for establishment of Common Bio-Medjcal Waste

Treatment Facility (for brevity ‘CBWTF’) at Patna, Bihar has' been
refused/rejected. The Appellant is a Sole Proprietorship and had

presented an application dated 31" May, 2022 to the SEIAA for

grant of EC for the establishment of CBWTF in Patna in the light of

clause 8(b) of the Revised Guidelines for Common Bio-Medical

Waste Treatment and Disposal Facilities, 2016 (hereinafier ‘the

Guidelines’) which provide that a new CBWTF may be allowed in

case the number of hospital beds exceeds 10,000 in an area. The

H



Appellant’s application was duly considered by SEIAA and in
consonance with the Environment Impact Assessment (EIA)
notification vide S.0. 1533 (E) dated 14" September, 2006 for
constitution of SEIAA, the Appellant completed the stage of
Screening (stage 1) and Scoping (stage 2) and consequently was
granted Terms of Reference (ToR) and completed the penultimate
stage of Public Consultation on 21* December, 2022 (stage 3)
However, all of a sudden the Bihar State Pollution Control Board
(hereinafter ‘the Board’) invited tenders for establishment of
CBWTF on 22nd December, 2022. The respondents, despite
floating the tender, contemporaneously pursued the Appellant’s
application and forwarded the report of Public Hearing to the
District Authorities on 04" January, 2023 (Annexure A-le% thus
giving legitimate expectation to the appellant that his proposal is
under active consideration despite the floating of tender but
thereafter, the application was shunted by keeping it under abeyance
for more than a year and ultimately afier sitting over it for another
year, rejected the same on the ground that tender process was under
way. It is pertinent to point out that clause 2 (e) of the Guidelines
provides that Expression of Interest (Eol) may be sought from those
to whom land has been provided by the concerned department in the

business allocation of land assignment however, in the instant case

Neeiam Kumag Appehl, further, is being filed seeking directions from this Hon’ble

Arear.pain,
E:;fgd No 17459 " B al 10 the respondents to grant EC to the Appellant Unit in the
D ’7031921.1,,2024 / ' .
‘o/r ybound manner as provided under the EIA notification. It is
\ »7s f
A cﬁiona]ly prayed that the respondent authoriies be restrained

from carrying out the tender process and/ or award tender to any
other unit as the same is in contravention of the Guidelines, til]
disposal of the present appeal.

By the way of this application the appellant seeks
intervention of this Hon’ble Tribunal and prays before the Hon’ble
Tribunal as follows:

a)  To cancel and/or quash and/or set aside the impugned

order dated 13™March, 2024 by SEIAA (Annexure- A-/#

14), passed in consequence of its Resolution in 52™



b)

c)

d)

MoM dated 06" march, 2024 (Annexure- A- ,{g‘) which
per se was based on the recommendation of SEAC
vides its MoM dated 27" February 2024 (Annexure A-
I'1), whereby the proposal of the Appellant Unit dated
31" May, 2022 (Annexure A-1) for grant of
Environmental Clearance (EC) for establishment of
CBWTF at Patna has been rejected.

To cancel and/or quash and/or set aside the Resolution
in 52" MoM of SEAA dated 06" march, 2024
(Annexure- A- 13), whereby recommendation has been
made (o reject the application of the Appellant for grant
of Environmental Clearance (EC) for establishment of
CBWTF.

To cancel and/or quash and/or set aside, the
recommendation of SEAC vides its MoM dated 27"
February 2024, whereby the proposal of the Appellant
Unit dated 31" May, 2022 (Annexure A-1) for grant of
Environmental Clearance (EC) for establishment of
CBWTF has been rejected.

Direct the respondents to consider the application of
the Appellant for grant of EC for establishment of
CBWTF from the stage 4 of Appraisal;

[0 Pass such further order or orders as this Han’ble

Tribunal may deem fit and proper.
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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN
ZONE BENCH, KOLKATA
Appeal NO. ............. /2024/EZ
(Under Section 18 read with section 16 of the National Green

Tribunal Act, 2010.)

M/s S. R. Solution ...Appellant
—VERSUS—
The State Environment Impact Assessment Authority & Ors.

...Respond'ents
LIST OF DATES

Dates Particulars

14" Environment Impact Assessment Notification

September,
2006
2016

Revised Guidelines Common Bio-Medical

Waste Treatment and Disposal Facilities, 2016.

07" August,
2019

Application rejected by BSPCB on ground that
CBWTF was to be established at other location.

th »
247 January, | peview meeting was convened by the Chief

2021 Secretary on 24.11.2021 in respect of
establishment of Common Bio-Medical Waste
Treatment Facility
15" March, Rejection of proposed site suggested by the
2022 Appellant for establishment of CBWTF.
\ May 2022

Approval of second site suggested by the
Appellant.

S;/3]“' May 2022 | Application by Appellant in the prescribed
format for grant of Environmental Clearance for
establishment of CBWTF.
29" July, 2022 | Terms of Reference (ToR) alongwith additional

conditions issued to the Appellant.




21 December,

2022

Date fixed for Public Hearing

Al

December,

2022

Date of first tender floated by Bihar State

Pollution Control Board (for brevity ‘BSPCB")

30" December

3

Report and Minutes of the Public Hearing by

2022 the BSPCB.
04" January, | The report of Pubic Hearing forwarded by the
2023

Member Secretary, BSPCB (o the District

Authorities for necessary action,

30" January,

2023

27" February

2023

Final ETA report submitted by the Appellant,

SEAC keeps the proposal of the Appellant in
abeyance till the completion of the tender

process.

13" July, 2023

Order passed CWJC 2031 of 2023 passed by
Hon’ble Patna High Court noling that first

tender 22" December 2022 has been cancelled
by BSPCB

19" July, 2023

Fresh tender was floated by the BSPCB.

D

28" July, 2023

Order passed by Hon’ble Patna High Court in
CWJC 10325 of 2023 staying the tender process

with respect to Patna.

27" February, | SEAC recommends for rejection of the proposal
| ’? 2024 of the Appellant for establishment of CBWTF.
N A~
umd, \ 04 March, Representation filed by the Appellant.
sl | #* P04
T
NA06" March, | SEIAA recommends for rejection of the
2024

proposal of the Appellant for establishment of

CBWTTF on the basis of the recommendation of
SEIAA.




13" March, | Order of rejection of the application of the

2024 Appellant by SEIAA,

I™ April, 2024 | Liberty granted by the Hon’ble Patna High
Court to withdraw CWJIC 14110 of 2023 1o
prefer Appeal before Hon’ble NGT, Kolkatal

against the order of rejection of the application.




BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN

ZONE BENCH, KOLKATA
Appeal NO. ............ [2024/EZ
IN THE MATTER OF: -

M/s S. R. Solution, a sole proprietorship bearing registration no.
2019/2039, represented through its proprietor namely Santosh
Kumar Ojha, male, aged 47 years, S/o late Sri Kameshwar Ojha,
having its registered office at House No. 384/549A, East Lane of
N.8.C., Sheikpura, P.O.- B.V, College, Patna- 800014, Bihar;

e-mail: santoshojha.bmw@gmail.com

..APPELLANT

VERSUS

1. The State Environment Impact Assessment Authority, Bihar
through its Chairman having its address at 2™ Floor,
Beltron Bhawan, Shastri Nagar, Patna- 800023; e-mail id:
seiaabihar@gmail.com;

2. The Chairman, State Environment Impact Assessment
Authority, Bihar having its address at 2™ Floor, Beltron

Bhawan, Shastri Nagar, Patna- 800023; e-mail id:

27 oum SS.F2A

<&

-_—

seiaabihar(@gmail.com;

The Member Secretary, State Environment Impact

Assessment Authority, Bihar having its address at 2™ Floor,

n?.ﬁ.i

Beltron Bhawan, Shastri Nagar, Patna- 800023; Phone no.: ;

e-mail id: seiaa.ms.br@gmail.com;
4, Bihar State Pollution Control Board, through its Chairman,

qving its address at Parivesh Bhawan, N.S B — 2,

0 010; Phone No. 0612- 2261709; e-mail id:

» | : 3
spclfeyahoo.com; msbspeb-bih(@gov.in; €
A “Bihor Brabr Patlubion Gudrof Borrol
o Member Secretary, having its address at Parivesh
@— Bhawan, N.S.B — 2, Patliputra Industrial Area, P.O. —
Sadakat Ashram, Patna — 800 010; Phone No.: 0612-

2261250; Email id: msbspcb@yahoo.com; msbspcb-

bih@gov.in;
..RESPONDENTS
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The humble petition on
behalf of the Appellant above

named.

MOST RESPECTFULLY SHEWETH:-

1.

2

That the Appellant is a registered Sole Proprietorship and its
Proprietor is a law-abiding citizen of India. '

The address of the Appellant/Petitioner is given in the cause
title above. The addresses of the respondents are also given in

the cause title/memo of parties above,

BRIEF FACTS OF THE CASE:

o

/"

4

%

i

3.

9!

The present appeal is being filed under Section 18 read with
Section 16 (i) of the National Green Tribunal Act, 2010 (for
brevity ‘the NGT Act’). The present appeal is a civil case
where a substantial question relating to environment is
involved, which arises out of the implementation of statutes
relating to environment, more particularly mentioned in

Schedule-1 of the National Green Tribunal Act, 2010.

The present matter arises out of the order dated 13"™March,
2024 (Annexure- Ald‘) passed in consequence of the
Resolution in 52" Minutes of Meeting (MoM) of State
Environment Impact Assessment Authority, Bihar (for brevity

‘SEIAA’ ) dated 06™ march, 2024 (Annexure- A- ,1/3) whereby

- Og 40/[§1hm has been refused/rejected.

The respondent nos. 1 to 5 are authorities within the meaning
of Article 12 of the Constitution of India and/or functionaries

therein. The Appellant M/s S.R. Solution is having its

registered office at House No. 384/549A, East Lane of

N.S.C., Sheikpura, P.O.- B.V. College, Patna- 800014, Bihar
(hereinafter ‘the Appellant’). The Appellant is in the business

of providing consultancy to healthcare facilities with respect



to various compliances pertaining to Bihar State Pollution
Control Board (for brevity ‘BSPCB’) besides manufacturing
and installation of Effluent Treatment Plants in bedded health
care facilities for treatment and recycling of the effluents
therein. Moreover, the Appellant has the experience of

installing Rain Water Harvesting facilities as such.

The Appellant vide application dated 31" May, 2022 had
made an application for grant of EC for establishment of
CBWTF at Mauza- Ainio, Tehsil- Fatuha, District- Patna,
Bihar bearing Khata no. -100, Plot No. 416 Khata, No, 133,
Plot No. 415 and Khata No. 76, Plot no. 743 admeasuring 1.1

acres.

A photocopy of the
application dated 31* May,
2022 is attached herewith and

marked as Annexure:- A-].

That with respect 1o EC it is stated that an Environment
Impact Assessment (EIA) notification vide S.0. 1533 (E)
dated 14™ September, 2006 for constitution of SEIAA was
issued by the Ministry of Environment, Forests and Climate
Change (for brevity, 'MOEFCC") in exercise of powers under
subsection (1) and clause (V) of sub-section (2) of Section 3 of
the Environment (Protection) Act, 1986 (for short, 'the EP
Act') read with clause (d) of sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 (for short, 'the EP

Rules'). Clause 2 of the EIA notification is material, which

reads thus:

. “2. Requirements of prior Environmental Clearance (EC):-

\ \ The following projects or activities shall require prior
\

environmental clearance from the concerned regulatory
y authority, which shall hereinafier referred to be as the
Central Government in the Ministry of Environment and
Forests for matters falling under Category ‘A’ in the Schedule
and at State level the State Environment Impact Assessment

Authority (SEIAA) for matters Jalling under Category 'B' in



the said Schedule. before amy construction work. or
meparation of land by the project management except for

securing the land. is started on the project or activiry:

' Al new projects or activities listed in the Schedule to

this novification:

(it Expansion and modernization of existing projects or
actniries listed in the Schedule to this notification with
addinon of capacity beyond the limits specified for rthe
concerned sector, that is, projects or activities which cross
the threshold limits given in the Schedule. after e_rp&mion

or modernization.

(i) Any change in product - mix in an exisling
mamyacturing unit included in Schedule bevond the

spec fied range -

6.  That the EIA notification provided that the projects falling
under categories A and B set out in the Schedule to the
notification will require prior Environmental Clearance (EC)
from the concemed Regulatory Authority. The Regulatory
Authorities for different projects have been named in clause
(2) of the EIA notification. For the A category, the Central
Government in the MoEFCC was named as the Regulatory
Authority. For projects in the B category, SEIAA was named
as the Regulatory Authority. Various procedural aspects
regarding applying for the grant of EC. its processing, etc.,
have been incorporated in the EIA notification. There were

subsequent modifications to the EIA notification, which may

be produced, if and when required or found relevant. .

7. That further. as regards Bio-Medical Waste Treatment
Facility. according to rule 3(g) of the Bio-medical Waste

Management Rules, 2016, "bio-medical waste treatment and

% ’NO\P that "operator of a common bio-medical waste treatment

facility” means a person who owns or controls a Common



Bio-medical Waste Treatment and Disposal  Facility
(CBWTF) for the collection, reception, storage, transport,

treatment, disposal or any other form of handling of bio-

medical waste.

8. That moreover, the Central Pollution Control Board (for
brevity ‘CPCB’), on 21* December, 2016, promulgate'cl the
Revised Guidelines for Common Bio-Medical Waste
Treatment and Disposal Facilities, 2016 (hereinafter ‘the
Guidelines”), wherein clause 8 (a) provides that in a locality a
CBWTEF shall be allowed to cater health care units situated at
a radial distance of 75 KM and clause 8 (b) provides that a
new CBWTF may be allowed in case number of beds in
health care facilities exceed 10,000 in a locality. It is
submitted that in contravention of the Guidelines, a single
CBWTF situated at Baria, Patna caters to Bio-medical ;Naste
from 6 districts of Bihar and some other un-registered health
care facilities. The said data is available on the website of
Indira Gandhi Institute of Medical Science as available on
29" March, 2024. That moreover, vide NIT dated 22nd
December, 2022 it is evident that the said single CBWTF
situated in Patna caters to 45617 health care facility beds
including 31477 beds in Patna. Thus, it is not in dispute that

the district of Patna requires at least three more CBWTFS

A photocopy of the NIT dated
22nd December, 2022 is
attached herewith and marked

as Annexure- A-2.

9. That it is submitted that clause 2 of the Guidelines provides
for criteria for development of new CBWTF for 1 locality or
region. A bare perusal of clause 2 (c), it will transpire that a
suitable land for establishment of CBWTF is to be provided
by the department in the business allocation of land in the
identified coverage area for setting up of a CBWTF in
consultation with prescribed authorities, other stake holders

and in accordance with these Guidelines issued by CPCB



from time to time

10.  That it is pertinent to point out here that clause 2 (d)
specifically provides that alternatively, a CBWTF may also be
allowed to be established on a land procured by an
entrepreneur himself, in accordance with the location criteria

suggested under these Guidelines.

I1. That it is submitted that prior to 2017 only one CBWTF was
operating in Patna and is functional till date. The other being
under consideration on the application of one M/s Ramky
Enviro Engineers Ltd., which was subsequently withdrawn by
it. Thus, Patna had only one CBWTF against the requirement
of at least three. The Appellant having long standing
experience in the field of disposal of waste from heath care
facilities had submitted an application for establishment of
CBWTF at Patna in 2017 itself after the withdrawal of
application by M/s Ramky Enviro Engineers Ltd. However,
the proposal was rejected by SEAC vide letter dated 06"
July, 2018 in a very routine and mechanical manner, stating
that the proposal was not found fit for consideration ‘fér the
time being’. There was no proper rejection of the proposal
even then and the same was not informed with reason.
However, the said application was finally rejected by BSPCB
by passing a non-speaking order dated 07" August, 2019 on a
very different ground by merely stating therein that decision

has been made to establish additional CBWTF at other places

such as Koilwar and Madhepura despite the fact that even

to establish CBWTF at Koilwar and Madhepura. The said fact
clearly establishes that the respondents kept on glossing over
the issue of lack of prescribed no. of CBWTFs and despite the
fact that the Appellant was willing and eligible to establish

CBWTL, it was restrained for wrong reasons.

A true copy of the order dated



NAANRGT

12.

07" August, 2019 is attached
herewith and marked as

Annexure:- A- 3.

That the Appellant humbly submits that thereafter a review
meeting was convened by the Chief Secretary, Government of
Bihar on 24" November, 2021 in respect of establishment of
CBWTEF in which it was decided that an additional CBWTF
be established in the District of Patna for which Expressfon of
Interest (Eol) may be issued as per CPCB’s Guidelines.
Further, it was decided that if any private proponent is willing
to establish CBWTF on his own private land, other than the
earmarked plot, then option of the same may also be given.
The said MoM is contained in memo no. 493, dated 24"
January, 2021.
A photocopy of the minutes of
the meeting dated 24"
November, 2021 is attéched ‘
herewith and marked as

Annexure- A-4,

That the Appellant in the light of the clause 2(d) of the
Guidelines and the decision taken in the meeting dated 24"
November, 2021 (Annexure A- 4), approached the
appropriate authority to establish CBWTF on its own private

land. It is submitted that as per NIT dated 22nd December,

Therefore, in the light of above there was

requirement of at least 2 more CBWFT.

That Appellant’s proposal was examined by BSPCB and on
inspection of the proposed land, the same was not found
suitable as per the siting criteria and as such was rejected and
communicated vide letter dated 15™ March, 2022. On having
received the communication, the Appellant immediately

proposed another plot of private land owned by him at



Mauza- Ainio, Tehsil- Fatuha, District- Patna, Bihar, bearing

Khata no. -100, Plot No, 416 Khata No, 133, Plot No. 415 and

Khata No. 76, Plot no. 743 admeasuring 1.1 acre. The

respondent BSPCB inspected the same and vide letter dated

25" May 2022 conveyed to the Appellant that that the said
plot is at the prescribed distance from the population.

A photocopy of the letter
dated 15™ March, 2022 and
25" May 2022 are attached
herewith and marked as
Annexure:- A- 5 and A- 576
respectively.

I5. That it is submitied that having complied with the
requirements of siting criteria of maintaining buffer distance
of 500 m. from residential and sensitive areas in light of the
clause 6(b) of the Guidelines, the Appellant again, made the
application dated 31* May, 2022 (Annexure:- A-1) to the
Member Secretary, SEIAA for grant of EC vide submission
of Form I and Pre-feasibility Report (PFR) for approval of
Terms of Reference (ToR). The said PFR being voluminous
is not being annexed herewith and the same may be produced,

if and when required by this Hon’ble Tribunal.

16.  That it is submitted that in the light of the above applicétion,
SEIAA, after completing Stage 1 of Screening as per the EIA
_ notification, considered the Appellant for Stage 2 of Scoping

,; C T»’Q}by granting ToR vide letler dated 29" July, 2022 including
’ A ditional Conditions for undertaking EIA.,

A photocopy of the ToR dated

29" July, 2022 is attached

herewith and marked as
= 27 Annexure:- A- ¢ 3

I7.  That in compliance with the ToR, the Appellant duly en.tered

into Stage 3 of Public Consultation and conducted a Public

Hearing on 21* December, 2022, A prior notice of the same

was publicized in a local newspaper. The minutes of the

Public Hearing were prepared by the respondent BSPCB on



SIS
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18.

30" December, 2022. The said minutes were sent to the
Additional District Magistrate, Patna by the Member
Secretary of the BSPCB vide letter dated 04" January, 2023,
informing about the same and for taking necessary action.
True photocopies of the paper
publication, minutes of Public
Hearing dated 30" December,
2022 and attendance sheet and
letter dated 04" January, 2023
are attached herewith and
marked as Annexure:- A- 7.8
A-'T,% and A-j;z, respectively.

That it is submitted that while on one hand the Appellant,
under legitimate expectation from the respondents, completed
the Stage 3 of the Pubic Consultation for establishment of
CBWTF and was just one stage away (Stage 4- Appraisal)
from getting EC as per the EIA notification, the respondent
BSPCB contemporaneously, to the Applicant’s shock and
dismay and in the most arbitrary manner, floated a tender
inviting Expressions of interest (Eol) for the establishment of
CBWTF on 22nd December, 2022 (Annexure A-2). As it
transpires from the above, the Public Hearing was held on 21*
December, 2022 and on the very next day respondent BSPCB
floated a tender for the same project. And even afler floating
f the tender, the BSPCB informed the ADM, Patna of the
lic Hearing vide letter dated 04™ January, 2023

jo
| i _K"'maﬂ Angexure- A-7#7) for necessary action giving legitimate

That it is pertinent 1o state that in the midst of the application
of the Appellant under active consideration, the tender
process was initiated by the BSPCB on 22nd December,
2022. However, after award of tender, several interested
parties approached the Hon’ble Patna High Court.

Subsequently, the whole tender process was cancelled by the



BSPCB itself on 26" June 2023 and the same is evident from
the order dated 13" July, 2023 passed in CWJC 2031 of 2023
passed by Hon’ble Patna High Court. Again, fresh tender was
floated by the BSPCB on 19" July, 2023 and the same was
stayed by the Hon’ble Patna High Court vide order dated 28"
July, 2023 passed in CWIC 10325 of 2023 with respect to
establishment of CBWTF at Patna and some other districts.

The said writ petition is still pending.

True copies of the order dated
13" July, 2023 and 28" July,
2023 are attached herewith
and marked as Annexure- & /I

series.

20. That it is further submitted that all this while the respondents
were contemporaneously considering the application of the
Appellant and accepted the Final EIA report on 30" January,
2023 and the same is duly admitted by the respondents. The
Final EIA report, being voluminous, is not being attached
herewith and may be produced if and when required by this
Honble Tribunal. However, SEAC Bihar vide its 18th MoM
dated 27" February, 2023, has in the most cryptic manner and
in contravention of the EIA notification decided to keep the
application in abeyance. It is pertinent 1o point out that the
SEAC report is the last and final stage, i.e. Stage 4 called
Appraisal for grant of EC wherein it is mandated to grant
categorical recommendation to the regulatory authority for

grant or rejection of EC and that too within 60 days of the

N;té(iﬁjmarrl produced herewith:-

Area-Patna w

Fegd No 17459 7 V(iii) “The appraisal of an application be shall be

completed by the Expert Appraisal Commitiee or State
Level Expert Appraisal Committee concerned within sixty
days of the receipt of the final Environment Impact
Assessment report and other documents or the receipt of
Form I and Form 1 A, where public consultation is not
necessary and the recommendations of the Expert

Appraisal Committee or State Level Expert Appraisal



Committee shall be placed before the compelent authority
for a final decision within the next fifieen days .The

prescribed procedure for appraisal is given in Appendix V

1]

A photocopy of the MoM
dated 27" February, 2023 are
attached herewith and marked
as Annexure A,97 | %

21, That it is submitted that thereafter, the application was
arbitrarily kept in abeyance beyond the stipulated period as
mandated in the EIA notification, thus forcing the Applicant
to approach Hon’ble Patna High Court vide writ petition
bearing CWJC no. 14110 of 2023 with prayer to direct the
respondents to dispose of the application of the Applicant for
grant of EC. In the meantime, the respondents rejected the
Application of the Appellant vide order dated 13" March,
2024. Thus, since the Appellant’s writ petition was' now
infructuous, therefore, the same was withdrawn with liberty to
file an Appeal before the Hon’ble National Green Tribunal at
Kolkata

A photocopy of the order
dated 1% April, 2024 is
attached herewith and marked
as Annexure:- A- 10.13

22. That it is submitted that after unlawfully and arbitrarily
keeping the application of the Appellant in abeyance for one
year, SEAC, recommended for rejection of the same vide 35th

MoM dated 27" February, 2024 in complete violation of the

Are®-Palna
Regd No 17458
Expiry Date 21-11-2024

rejection is based on the Counter Affidavit filed by the
respondent Board and a letter received from it dated 24"
January, 2024, wherein it has been stated that the Additional
Conditions 2 and 3 have not been complied with by the

Appellant. The additional condition 2 is that the proposed
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project must fulfill the criteria of CPCB/BSPCB and other
government authority. It is submitted that till date no such
non-fulfillment of the criteria has been pointed out by the
respondents and the same is hence denied. The additional
condition 3 is that the ToR is subject to decision of the
authorities. The above contention is wrong on the ground that
the application of the Appellant was way past the stage of
ToR, which is Stage 2 and was granted on 29" July, 2022
itself. After compliance with the ToR, the application was in
Sage 3 Public Consultation and the Public Hearing was
duly - conducted after paper publication and the report
(Annexure  A- ij) ol the same was prepared by the
respondent Board and the Member Secretary forwarded the
same to the ADM, Patna (Annexure A-ﬁ) to take
appropriate action. Therefore, it is unacceptable, wrong and
dented that the ToR was not complied with. The said
contention is merely an afterthought to reject the Appellant’s
application with a purpose to benefit other parties. Moreover,
the Appellant was never subjected to the said letter dated 24"
January, 2024 by the respondent Board to SEAC thus, the
same cannot be used against the Appellant to reject the
application.
A photocopy of the minutes
dated 27" February, 2024 is
attached herewith and marked
as Annexure A-JA. [ 4-
Ihat it is further submitted that the contention of SEAC in the
Minutes dated 27" February, 2024 (Annexure A-,L[qr) that no
\{nnrc CBWTF was required in Patna is wrong and denied as

m the light of clause 8(b) of the Guidelines one CBWTF is

\ Exon e / r,qumd for 10,000 health care facility beds whereas, Patna
- v Jilg iV
: —/Q Thas more than 31477/- beds alone. Still further, the single

(J

g

\_

CBWIT at Pama is handling bio-medical waste from total 6
districts totaling 45617 health care facility beds (ref. NIT @
Annexure A-2). Thus, it is amply clear that the respondents
were anyhow determined to reject the Appellants application

arbitrarily, without any basis in law,
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That moreover, it was further mentioned in the SEAC minutes
of the meeting (Annexure A-J/I ) that there is stay on the
tender process by the order of the Hon’ble Patna High Court,
and as per the Guidelines, Expressions of Interest (Eol) was to
be invited for establishment of CBWTF. The same is wrong
and denied and it is reiterated that the above contention is
manufactured as an afterthought, simply to find one way or
the other to oust the Appellant 1o benefit others. A bare
perusal of the said clause 2(e) of the Guidelines would make
it amply clear that Eol seeking proponents/ applicants for
establishing new CBWTF is to be done when the land is being
allocated by the government department/ local authority. The
same can also be deduced from the flow chart provided in the
said Guidelines. However, clause 2(d) of the Guidelines,
alternatively, provides for establishment of CBWTF on the
land procured by private entrepreneur, but there is no
requirement  calling  for Eol for seeking  such
proponents/applicants. Thus, it is clear from the Guidelines
itself that the Appellant was not required to participate in the

tender process more so when the Stage 3 of Public Hearing

was duly completed.

That again, the contention that the application is being
rejected because the Appellant did not participate in the

tender process does not hold ground, is liable to be rejected as

o) )_1he respondents from their conduct itself made it appear that

Appellant’s application was being considered despite

?Q.

he fssue of tender, the apphcatlon was being considered and

being a contemporaneous tender process as even afier

¥e/ommendation (Annexure A- ,’UQ‘) were being made by the
respondents for appropriate action on the application. Thus,
the Appellant was acting upon the promise/ actions of the
respondent thus providing legitimate expectations that the
Application was under active consideration. Still further the
contention of the respondents that the EC can be granted only
to those who participate in the tender is wrong and denied in

view of clause 2(d) of the Guidelines as on more than one



occasion in the recent past, after the promulgation of
Guidelines of 2016, EC has been granted just on the basis of
proposals and not via tender. M/s Sangam Mediverse Pvt Lid.
is one such entity which was granted EC vide letter dated 10"
January, 2020 without undergoing the tender process.
Therefore, in the light of the above, all the contentions of the
respondents against granting of EC to the Appellant’s stand
nullified.
A photocopy of the letter
dated 10" January, 2020 is
attached herewith and marked
as Annexure A- %15‘

26.  That subsequently, afier keeping the Appellant’s appli(;ation
pending for almost two years and in violation of the EIA
notification, SEIAA vide 52™ MoM dated 06" March, 2023~
resolved to reject the proposal of the Appellant in
consideration of the SEAC MoM dated 27" February, 2024
(Annexure A-JA). The said resolution made no note or
consideration of the fact that the Appellant was acting under
legitimate expectation for almost two years that the
respondents were actively considering the application even
after floating of tender and that i{ was never rejected a]’l this
while even when the tender process was under way. '

A photocopy of the Minutes
dated 06" March, 2024 is
attached herewith and marked
as Annexure A-,ié‘.

27.  That the application of the Appellant seeking EC for
establishment of CBWTF was finally rejected/ refused by
SEIAA vide order dated 13"March, 2024 by a cryptic and
non-speaking order afier almost two years, in complete

£ \violation of the E1A notification, when only the last stage

for grant of EC was pending and the Appellant had

¥‘I, successfully completed all the stages and complied with
ToR.

A photocopy of the order
dated 13™March, 2024 is



attached herewith and marked
as Annexure- A- I4, 17
28.  That the case of the Appellant is that order dated
13"March, 2024 by SEIAA (Annexure- A-,lg)' passed in
consequence of its Resolution in 52™ MoM dated 06"
march, 2024 (Annexure- A- 1/63) which per se was based on
the recommendation of SEAC vides its MoM dated 27"
February 2024(Annexure A-,ﬁ-), whereby the proposal of
the Appellant Unit dated 31" May, 2022 for grant of
Environmental Clearance (EC) for establishment of
CBWTF at Patna, Bihar has been rejected/ refused is not
sustainable in the eyes of law for the following reasons:-

a) That the Appellant was not required o participate in
the tender process, as a joint reading of clause 2(c),
(d) and (e ) of the Guidelines would make it amply
clear that Eol is to be sought from the proponents/
applicants for establishing new CBWTF only when
the suitable land is being allocated by the
department in the business allocation of land
assignment. The same can also be deduced from the
flow chart provided in the said Guidelines.

b) That clause 2(d) of the Guidelines provides that
alternatively, a CBWTF may also be allowed to be
established on a land procured by an entrepreneur
himself, in accordance with the location criteria
suggested under these Guidelines.

¢) That clause 2 (e) of the Guidelines specifjcally
provide that Eol may be sought from those
proponents/ applicants to whom land has been

allocated by concerned department in the business

g ’/ | / allocation of land.
o "':‘V\T)“" d) That the respondents did not consider the
‘ application of the Applicant in the time bound
manner as per the EIA notification.
e¢) That it is wrong that the Appellant did not comply
with the Additional conditions 2 and 3 of the ToR as

the application of the Appellant was way past the



stage of ToR, which is Stage 2. After compliance of
all conditions of the ToR, the respondents accepted
the same and the application was in Stage 3 — Public
Consultation and the Public Hearing was duly
conducted after paper publication and the report
(Annexure A- 7/1) of the same was prepared by the
respondent Board and the Member Secretary of the
Board forwarded the same to the ADM, Patna
(Annexure A—,Tli% to take appropriate action.
Therefore, all conditions of ToR were complied
with.

f) That the contention of the respondents that the city
Patna has sufficient CBWTF is wrong as in light of
clause 8(b) of the Guidelines, one CBWTF is
required for 10,000 health care facilities ‘beds,
Whereas Patna alone has 31477 health care beds
and the sole CBWTF in Patna is handling 45617
health care beds.

g) The Public Hearing was held on 21 December,

2022 and on 22nd December, 2022 the respondent

Board floated a tender for the same project. And

even after the floating of the tender, the Board

actively considered the Application of the

Appellant, prepared the report of the Public Hearing

(Annexure A- JA) and still further informed the

ADM, Patna of the Public Hearing vide letter dated

04" January, 2023 (Annexure- A-,',{#g’) for necessary

action, giving legitimate expectation to the

Appellant that the application for grant of EC was

still under active consideration.

h) The application of the Appellant was not rejected
for even after floating of : ?lrender and on 27"
February, 2023 (Annexure A>H), the application was
kept in abeyance by SEAC, which is in the teeth of
the EIA notification dated 14" September, 2006 as

SEAC is required 1o make categorical

recommendation of acceptance or rejection of the



application within 60 days of receiving EIA report
and the same was received by it on 30" January,
2023 (Annexure A-/’Q%.

1) That EC has been granted in the past without the
tender process as in case of one M/s Sangam
Mediverse Pvt Ltd. is one such entity, which was
granted EC on its proposal/ application vide letter
dated 10" January, 2020 (Annexure A-}'Zx’)-.

B. GROUND

1.

FOR THAT the order dated 13"March, 2024 by
SEIAA (Annexure- A-,(j‘—) passed in consequence of its
Resolution in 52" MoM dated 06" march, 2024
(Annexure- A- ,Lg) which per se was based on the
recommendation of SEAC vide its MoM dated 27"
February 2024 (Annexure A-% whereby the
application of the Appellant dated 31° May, 2022
(Annexure A-1) for grant of Environmental Clearance
towards establishment of CBWTF at Patna, Bihar is not
sustainable in the eyes of law.

FOR THAT the rejection of the application for grant of
EC has been done erroneous ground that the Appellant
did not participate in the tender process as private
entities  providing their private  own land for
establishment of CBWTF are not required to participate
in tender process in light of clause 2(d) of the
Guidelines.

FOR THAT the impugned order is in contravention of
clause 2(d) of the Guidelines which provide that
alternatively, a CBWTF may also be allowed to be
established on a land procured by an entrepreneur
himself, in accordance with the location criteria
suggested under these Guidelines.

FOR THAT the rejection of the application of the
Appellant is bad in law on the ground that clause 2 (e)
of the Guidelines provide for calling of Eol only from

those to whom land has been allocated by the



department in the business allocation of land
assignment and not from those who have offered their
own private land for establishment of CBWTF.

FOR THAT the act of the respondents in keeping the
application of the Appellant in abeyance is bad in law
as the same is violative of the time period set forth in
the EIA notification vide clause 7 read with Appendix
V wherein the SEAC is mandatorily required to give
categorical recommendation of either acceptanc.:e or
rejection of the application for grant of EC within 60
days from the receipt of the Final EIA. F inal EAI was
received by the respondents on 30™ January 2023 and
thereafier, the application was kept in abeyance for
more than one year.

FOR THAT the regulatory authority, in the light of
clause 8 of the EIA notification, was required to
consider the recommendation of the SEAC and convey
its decision within 105 days of the receipt of final EIA
report whereas, the same was done after a lapse of
more than a year, i.e., 365 days.

IFOR THAT even after the initiation of tender process,
the Application of the Appellant was being actively
considered and acted upon by the respondents and was
not refused/rejected thus giving legitimate expectation
to the Appellant that his application is being considered
despite the contemporaneous tender process for the
same work.

FOR THAT the ToR granted to the Appellant including
the additional conditions were duly complied with and
accepled by the respondents and after acceptance of the
same, the Stage 3 i.e., Public consultation was initiated
and duly completed and complied with by the
Appellant even afler the issue of NIT on 26"
December, 2022. The same was acknowledged by the
Board by forwarding the report of Public Hearing was
communicated to the ADM on 04" January, 2023 for

necessary action even after the initiation of the tender



9.

Area-Palna
Regd No 17459
Expry Date 21-11-2024

process. Thus, keeping the Application alive even after
the tender and giving legitimate expectation to the
Appellant.

For THAT the act of the respondents in keeping the
application of the Appellant in abeyance on the ground
that tender process has begun despite compliance of all
the required conditions and duties as laid down in law
by the Appellant and consideration, acknowledging and
forwarding the application, is bad in law and in
contravention of the EIA notification dated 14"
September, 2006 which prescribes the disposal of the
application/ proposal for establishment of CBWTF in a
time bound manner as prescribed therein.

FOR THAT the respondents never rejected the
application of the Appellant despite the initiation of
tender process dated 22™ December, 2022 for more
than a year and kept considering the application during
which period the Appellant completed the first 3 stages,
i.e. Screening, Scoping and Public Consultation and
even submitted the Final EJA report, however, all of a
udden, when almost two years had passed from the
ate of application on 31" May, 2022, the application
vas rejected on manufactured and frivolous grounds
not sustainable in the eyes of law simply to benefits
others.

FOR THAT the application of the Appellant was
rejected all of a sudden and in a mechanical manner
only afier the filing writ petition bearing CWIJC 14110
ol 2023 at Hon’ble Patna High Court for directing the
instant respondents for disposal of his application for
grant of EC.

FOR THAT the respondents have granted EC without
any tender process in the past as that is permissible in
terms of the law and rules pertaining to grant of EC for
establishment of CBWTF,

FOR THAT the Appellant is eligible and fulfills all the

mandatory criteria such as 500 m. distance from

15
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sensitive and residential areas and prescribed area of
minimum 1 acres under the relevant laws, rules and
notification for grant of EC for establishment of
CBWTE.

FOR THAT Appellant has successfully completed the
first three stages, i.e., Screening, Scoping and Public
Consultation as mandated by the EIA notification dated
14" September, 2006 for grant of EC for establishment
of CBWTF and has even submitted the Final EIA on
30" January, 2023 itself.

FOR THAT the only CBWTF at Patna is catering to
the bio-medical waste of 45617 beds of health care
facilities from situated in Patna and 5 other districts
which is not permitted and dangerous and thus against
public interest as well.

FOR THAT impugned order has been passed by the
respondents without application of mind and in a
routine and casual manner without éppreciating the

relevant provisions of law and the related rules therein.

"FOR THAT any decision of the authorities must e

informed with good and cogent reasons.

FOR THAT any other ground may be argued at the

time of hearing of the appeal.

C. LIMITATION

I5

2.
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That there has been no delay in preferring this Appeal
and the same is not barred by the Laws of Limitation.
That the respondent’s order dated 13"March, 2024 by
SEIAA (Annexure- A-4), passed in consequence.of its
Resolution in 52™ MoM dated 06" march, 2024
(Annexure- A- )/3 ), Which per se was based on the
recommendation of SEAC’) vide its MoM dated 27"
February 2024 (Annexure A;}jl—), whereby the proposal
of the Appellant Unit dated 31" May, 2022 (Annexure
A- 1) for grant of Environmental Clearance (EC) for
establishment of CBWTF at Patna, Bihar.

That it is apparent from the above that the order dated

ZD



13"March, 2024 was the final order, however
Resolution in 52™ MoM dated 06" march, 2024 was
uploaded on the same day, therefore. Thus, the present

appeal is well within limitation,

4. There is no other effective and alternative remedy, and
the subject matter falls within the jurisdiction of this
Hon’ble Tribunal,
5. The instant application is made bonafide and for the
ends of justice.
D. PRAYERS

In the light of the aforesajd facts and circumstances it is

humbly submitted that this Hon’ble Tribunal may be
pleased:-

o) B

Neelam Kumai
Area-Palna
'Regd No. 17459
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¢) b

Iy

To cancel and/or quash and/or set aside the impugned
order dated dated 13"March, 2024 by SEIAA
(Annexure- A-,{,z')_, passed in consequence of its
Resolution in 52™ MoM dated (6™ march, 2024
(Annexure- A- ; which per se was based on the
recommendation of SEAC vides its MoM dated 2o
['ebruary 2024 (Annexure A-N), whereby the proposal
of the Appellant Unit dated 31° May, 2022 for grant of
Environmental Clearance (EC) for establishment of
CBWTF at Patna has been rejected.

To cancel and/or quash and/or set aside the Resolutinn
in 52" MoM of SEAA dated og" march, 2024
(Annexure- A- 13), Whereby recommendation has been
made 1o reject the application of the Appellant for grant
of Environmental Clearance (EC) for establishment of
CBWTEF,

To cancel and/or quash and/or set aside the
recommendation of SEAC vides its MoM dated 2
FFebruary 2024, whereby the Proposal of the Appellan
Unit dated 31" May, 2022 (Annexure A-1) for grant of
Environmental Clearance (EC) for establishment of

CBWTF has been rejected.

Direct the respondents lo consider the application of

P



the Appellant for prant of EC for establishment ol
CBWTYE trom the stage 4 of Appraisal;
A . S o ‘q e
e A Lo Pass such further order or orders as this Hon le

Tribunal may deem fit and proper.

E. PRAYE RS FOR INTERIM REL AEF:
a)

That in the light of the above facts and circumstances it is

MOst respectfully submitted that since o single CBWTE in

Pama is catering to the bio-medical waste of 45617 beds of
health care facilities from situated in Patna and 5 other

distriets which is not permitted and dangerous and thus

against public interest as well. Therefore, it is most important

that the application of the Appellant for grant of EC s duly

considered positively in a time bound manner without the

compulsion of participating in the tender process as the

Appellant fulfils all the required criteria for grant of EC for

establishment of CBWTF. And that E

C is not granted 1o any
other

entity till the disposal of the instant Appeal and

said tender process is set-aside,

0>
Ry Crz q;\af" THROUGH

APPELLANT

morcover the

ADVOCATE

uman
Area-Patna
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VERIFICATION

I, Santosh Kumar Ojha, male, aged ms , S/o late
Sri Kameshwar Ojha at House No. 384/549A, East Lane of N.S.C.,
Sheikpura, P.O.- BV. College, Patna- 800014, Bihar, do hereby
solemnly verify that the contents of the aforesaid affidavit are true
and correct to the best of my knowledge and belief that nothing has
been concealed therefrom.

Verified at Patna on this day of March, 2024

Ge
sl \3;@% k> WMW

o
DEPONENT i FILED BY
- 2024y,
514/

ADVOCATE OF THE Appellant

PLACE: Patna

DATE: .05 ..08.2024
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AFFIDAVIT

[, Santosh Kumar Ojha, male, aged 47 years , S/o late Sri

Kameshwar Ojha at House No. 384/549A, East Lane of N.S.C.,

Sheikpura, P.O.- B.V. College, Patna- 800014, Bihar, do hereby

solemnly affirm and say as follows: ‘

1. [ am the Sole Proprietor of the Appellant herein and
competent to affirm the present affidavit for the Appellant
herein. 1 am well acquainted and conversant with the facts
and circumstances of the instant case and as such I am
competent to swear this affidavit. Copy of the registration of

Sole Proprictorship is annexed hereto.

. . . , 64,15
The statements contained in paragraphs 246" "> of the

foregoing petition are true to my knowledge and those
441 121916,1319 L Carag e
ontained in  paragraphs ' ........ thereof are based on

ifformation derived from records and believed 1o be true and

Y 7,

| v oy
W Deponent Jf/?/lp? G 5
u“\lq/ T
3

Advocate

wra [ 7ZE.....
o OS2
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NOTICE INVITING e-TENDER
FOR
SELECTION OF ENTREPRENEUR/SERVICE PROVIDER
FOR

SETTING UP & OPERATING

"COMMON BIO-MEDICAL WASTE TREATMENT FACILITY

(CBWTF)”

IN
BIHAR

e-TENDER DOCUMENT

BIHAR STATE POLLUTION CONTROL BOARD

Parivesh Bhawan, Patliputra Industrial Area, Patna-800 010 (Bihar).
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BIHAR STATE POLLUTION CONTROL BOARD
NO. coorranansensrsisasissnissss Dated: ........

NOTICE INVITING TENDER (NIT) THROUGH E-PROCUREMENT

Project: Selection of Entrepreneur/Service Provider for Setting Up & Operating
“Common Bio-Medical Waste Treatment Facility (CBWTF)" in Bihar.

TENDER NOTICE

1. Bihar State Pollution Control Board (BSPCB), Patna invites e-tender from
reputed regislered company in India under the Companies Act, 1956/2013/
Sociely regisiered under the Socielies Regisiration Act, 1860/Trus! firm under the
Indian Trust Acl, 1882/Parinership firm registered under parinership Act, 1932/
Proprielorship firm registered wilth any governmeni entily/ joint venture/
consorlium of not more than two organizations having qualifying criteria as
mentioned in the e-lender document for Selection of Entrepreneur/
service Provider for Setting Up & Operating “Common Bio-Medical Waste
Treaiment Facility (CBWTF)" in Bihar (Patna: 02; Gopalganj: 01;
Madhubani: 01; Purnea: 01, Sasaram: 01, Muzaffarpur: 01, Bhagalpur:01
and Gaya: 01) . Manual Bids shall not be accepted.

2. Prospeciive bidders may visit websites: https://www.eproc2.bihar.gov.in
o hitp://bspeb.bihar.gov.in/tenders-notice.html for detailed terms and
/ \QCIﬂpp itions of e-tender. Bidders willing to take part in the process of e-
:' H( e ing are required to obtain Digital Signature Certificate (DSC) from

( w / Vecia)

il umgy @ horized Certifying Authority (CA) under CCA, Govt. of India viz.
Regg r. 2NaNIC. 4DSC is given as USB e-token. After obtaining DSC from the
roved CA they are required 1o regisier themselves on e-
ement portal hilps://www.eproc2.bihar.gov.in to obtain user ID &
ord and then submit their bids online through the same.

\fProspeciive bidders may download a complete set of tender

documents from the website: hitps://www.eproc2.bihar.gov.in with the

help of e-token. This is the only mode of collection of tender document.
Any incomplete bid shall be rejected out rightly. '

4. Bidder shall submit Tender Processing Fee (TPF) of Rs 590/- (Five hundred
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and ninety) only to be paid through e-Payment mode (i.e. NEFT/RTGS,
Credit/Debit Card & Net Banking).

5. Bidders shall submit a non-refundable Bid Document Fee of Rs. 1‘0,000/‘-
(Ten thousand) through e-Payment mode (i.e. NEFT/RTGS, Credit/Debil
Card & Net Banking) only through https://www.eproc2.bihar.gov.in.

6. Bidders shall submit “Earnest Money Deposit"' (EMD) of Rs. 6,00,000/-(Rs.
Six Lakh) for each CBWTF location through e-Payment mode (i.e.
NEFT/RTGS, Credit/Debit Card & Net Banking) only through https://
www.eproc2.bihar.gov.in.

Note:-'The Tendering Authority doesn't iake any responsibility for the
delay/non submission of tender/non reconciliation of online payment
caused due fo non-availability of internet connection, network traffic/
holidays or any other reason."

7. The bidders shall submit their eligibility and qualification details, technical
bid, financial bid etc., in the online standard formats given in e-
Procurement web site only. The bidders shall upload the scanned copies
of all the relevani certificates, documents etc. in support of their eligibility
criteria/technical bids and other cerlificate/documents through the e-
Procurement web sile. The bidder shall digitally sign on all the supporting
stalements, documenis and cerlificates uploaded by him, owning
responsibility for their correctness/authenticity.

8. All the required documentis should be attached at the proper place as
mentioned in the e-forms otherwise the tender of the bidder will be
rejected.

9. For supporl relaled 1o e-fendering process, bidders may coniact the
following address: "e Proc 2.0 Help Desk Address: M Junction Services
Limited RJ Complex, 2nd Floor, Canara Bank Campus, Khajpura, Ashiana
Road, P.S - Shastri Nagar, Paina 800014, Bihar. Toll Free Number: 1800 572
6571, Email Id: eproc2suppori@bihar.gov.in".

10. This bidding akes simulianeous bidding procedure in two parts (Folder)
/N-"'“ bidding sysiem Por1 1: Techno Commercial Bid ond Part-2: Fincmcicl Bid.

% echnical offer wil be opened and analyzed first, Only the
() 5%;90 ,.Z‘p ., whose Technical offer is found responsive will be notified by the

U 5, ,fzzgg) aapnd uploaded on e-tender system. Financial Bids (to be submitted
§
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in the Template provided with the Tender document) will be Openecfiﬂogz
for technically qualified bidders and the date and place Wi
infimated to participate in the public opening of the flr'lCIﬂCICﬂ.bld. '

For amendment in bidding, in documents or extension of t?ld
submission date, if any, bidders aré requested  fo visit .websne
https://www.eproc2.bihar.gov.n and the Board will n.Ot publish any
further notice in newspapers for such amendment/extension.’

11. Bidders must submit their bids online for Selection of Enfrepreneur/
service Provider for Setting Up & Operating “Common Bio-Medical Waste
Treatment Facility (CBWTF)" in Blhar (Patna: 02: Gopalganj: 01;
Madhubani: 01; Purnea: 01, Sasaram: 01, Muzaffarpur: 01, Bhagalpur:01
and Gaya: 01) as per bid document.

12. The bidder may submit bid for one or two or three or all four locations. The
bidder shall submit separate bid for establishment and operation of
CBWTF for each proposed location/in the group district area.

13. The BSPCB reserves the right to reject any or all the tenders without
assigning any reason whatsoever.

14. In the event of dale being declared as a closed holiday, for BSPCB's
Office, the date for submissions of bids and opening of bids will be the
following working day at the appointed time.

15. The bidder or his official representative is invited to attend a pre-bid
meeting, which will take place at 15:00 Hrs on 0é' January, 2023 at

the Board's office or online through Video Conferencing (VC) by
clicking the following link:

hitp://webve nic.in/flex.himl?roomdirect.himl&key=k CPjVxF9zi
Or
Copy the link and paste it info the URL field of Infernet Explorer
a— (Recommended)

phone numbers (9771423957, 0612-2262265) at least 3 days prior to the
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scheduled date of pre-bid meeting positively to prepare for discussion at
the pre-bid meefing. However, if there are any other queries that mus’r. be
submitted in writing (hard copy & soft copy) before the pre-bid megﬂng.
No verbal queries will be entertained for discussion at the pre-bid meeting.

16. Bidder should have adequate financial and technical capability to
execute the contract. Bidder should have minimum average annual
turnover of Rs. 05 Crore during last three financial years in the books of
account. They should also submit PAN, GST numbers and annual turnover
of last 03 (three) years related documents along with technical bid.

17. For any Tender related assist

CRITICAL DATE SHEET
Date of Publishing of Tender 26.12.2022; 17:00 hrs |
Bid Document Download Start Date/
6.12.2022; 18:00 hrs
Bid Submission START Date 2 0
- . _—____—-ﬁ-_‘—-——_._
Pre Bid Meeting

Minutes of Pre-Big Meetling to be uploaded
Bid Submission END Date

Technical Bid Opening Date

06.01.2023; 15:00 hrs
10.01.2023; 15:00 hrs
12.02.2023; 15:00 hrs
13.02.2023; 15:00 hrs

Sd/-
Member Secretary
Bihar State Pollution Control Board
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INSTRUCTION TO BIDDERS

1.0 INTRODUCTION

1.1 Bihar State Pollution Control Board (BSPCB), Patna invites e-tender from
eligible bidders having qualifying criteria as mentioned in the ?-1ender
document for Selection of Enirepreneur/ Service Provider for Setting Up '&
Operating “Common Bio-Medical Waste Treatment Facility (CBWTF)” in
Bihar (Patna: 02 Gopalganj: 01; Madhubani: 01; Purnea: 01, Sasaram: 01,

| Muzaffarpur: 01, Bhagalpur:01 and Gaya: 01). Manual Bids shall not be
" accepted,

| 20 General Terms & Conditions

venture/ consortium of nof more than two organizations having qualifying
criteria  qs menfioned in ihe e-fender document for Selection of
Enfrepreneur/ Service Provider for Setting Up & Operating “Common Bio-
Medical Waste Treatment Facility (CBWTF)” in Bihar (Patna: 02; Gopalganj;
01; Madhubani: 01; Purnea: 01, Sasaram: 01, Muzaffarpur: 01, Bhagalpur:01

and Gaya: 01), The bidder may submit bid for one or two or three or all four
locations.

2.2 Prospective bidders may visit websites: hﬁgs:[{www.egrocz.bihar.gov.in or

htto.//bspech bihar.gov.in fenders-notice.him| for detailed - terms and
conditions of e-lender. Bidders willing to take part in the process of e-
tendering are required to obtain Digital Signature Cerfificate (DSC) from

h_ﬂps://www.eprocz.bihar.qov.in fo obtain user |p & Password ang then
submit their bids online through the same,

2.3 Prospective bidders May download g Complete sei of bidding

documenis from the website: hh‘gs:ggwww.egrocZ.Qifj_m.gov.in with the
@?f Qken. This is the only mode of Collection of tender document.
)

Page 6 of 35




&

Eligible bidders must submit their bids for complete scope of work. Any
incomplete bid shall be rejected out rightly.

2.4 Bidder shall submit Tender Processing Fee (TPF) of Rs 590/- (Five hundred

and ninety only) to be paid through e-Payment mode (i.ef. NEFT/RTGS,
Credit/Debit Card & Net Banking).

2.5 Bidders shall submit a non-refundable Bid Document Fee of Rs. 1.0,000/.-
(Ten thousand) through e-Payment mode (i.e. NEFT/RTGS, Credit/Debit

Card & Net Banking) only through hitps://www.eproc2.bihar.gov.in.

2.6 Bidders shall submit “Earnest Meney Deposit’ (EMD) of Rs. 6,00,000/-(Rs. Six
Lakh) for each CBWIF location through e-Payment mode (i.e. NEFT/RTGS,

Credit/Debit Card &  Net Banking) only through  hitps://
Www.eproc2.bihar.gov.in.

Note: '"The Tendering Authority doesn't take any responsibility for
the delay/non submission of tender/non reconciliati
caused due to non-availabili

holidays or any other reason."

on of online payment
ty of internet connection, network traffic/

2.7 The bidders shall submit their el
bid. Financial bid eic.,
Procurement web site only,

gibility and qualification details, Technical
in the online standard formats given in e-

The bidders shall upload the scanned copies of
all the relevant cerfificates, documents etc. in support of their eligibility

criteria/ technical bids and other certificate/ documents through the e-
Procurement web site. The bidder shall digitally sign on all the supporiing

statements, documents and certificates uploaded by him, owning
responsibility for their correciness/authenticity.

2.8 All the required documents should be attached at the proper place as
mentioned in the e-forms otherwise the fender of the bidder will be
rejected.

2.9 This bidding takes simultaneous bid
bidding sysiem Pari-1: Techno Com
the eligible and inferes
Commercial Bid and Fin
syslem. Technical offer
whose Technical offer |

ding procedure in two borts (Folder)
mercial Bid and Part-2: Financial Bid. All
fed bidders are required to submit the Techno
ancial Bid simultaneously through online e-tender
will be opened and analyzed first, Only the bidders,
s found responsive will be nofified by the Boarg and
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Template provided with the Tender document) will be Oper_‘i_c:nZ?gg o
technically qualified bidders and the date and place will be inti

participate in the public opening of the financial bid.

For amendment in bidding, in documents or ex’re'n:sion of t?ld
submission date, if any, bidders are requested to YISIf website
https:// www.eproc2.bihar.gov.in and the Board will not publish any further
notice in newspapers for such amendment/ extension.

2.10 Bidders must submil their bids online for conducling Selection ‘of
Entrepreneur/ Service Provider for Sefting Up & Operating “Common Bio-
Medical Waste Treatment Facility (CBWTF)" in Bihar (Patna: 01; Gopalganj:
01; Madhubani: 01; and Purena: 01) as per bid document.

2.11 The BSPCB reserves the right to reject any or all the tenders without
assigning any reason whalsoever.

212 In the event of date being declared as a closed holiday for BSPCB's
Office, the dale for submissions of bids and opening of bids will be the
following working day at the appoinied time.

2.13 The bidder or his officigl representative is invited to attend a pre-bid

meeting, which will  {ake place at 1500 Hrs on 04 Jan., 2023 at
the Board's office or online through Video Conferencing (VC) by

clicking the following ‘ link:
hitp://webvc :j.‘__c_,iQ;iig:;.himi?rcomdireci.himl&key?-kCPiVxF‘?zi

Or
Copy the link and paste it into the URL field of Internet Explorer

(Recommended)

Meeling ID : 117644

For joining from Mobile Devices, Install Mobile App (VidyoMobile) from
Play store/App store and then Click on the link received through e-
mail/WhatsApp.

For any issues please call Phone No : 7050507272

Prospective bidders are requested to send their queries, if any,
through the e-mail ID: msbspcb-bih@gov.in/bspcb@ychoo.com or contact
at phone numbers (9771423957, 0612-2262265) at least 3 days prior to the

scheduled date of pre-bid meeting positively to prepare for discussion ai

submiﬂ@\ in writing (hard Copy & soft copy) before the pre-bid meeting.
0 v}?cyeries will be enlerlained for discussion at the pre-big meeting.
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Bidder should have adequate financial and 1'echn|col copobmrf]t] Ui:;l
execute the confract. Bidder should have minimum c.verclgebc' s of
turover of Rs. 05 Crore during last three financial years in the 100 o
account. They should also submit PAN, GST numpers and gnnugl urnove
of last 03 (three) years related documents along with technical bid.

2.14.

2.15 For any Tender related assistance/ tender questionnaire please contact:-

Bihar Staie Pollution Control Board,
Parivesh Bhawan, Patliputra industrial Area, P.O-Sadakat Ashram,

Patna-800 010.
EPABX: 0612-2261250/2262265, Fax: 0612-2261050:

e-mail: msbspcb-bih@gov.in/ bspcb@yahoo.com

3.0 Quualifying Requirements of Bidders \/

3.1 The bidder should be repuied registered company in India under 1he
Companies Act, 1956/2013/ Society registered under the Soc:iehgs
Registration Act, 1860/Trust firm under the Indian Trust Act, 1882/Partnership
firm registered under partnership Act, 1932/ Proprietorship firm registered
with any government entity/ joint venture/ consortium of not more than

two organizations.

3.2 Bidder should have adequate financial and technical capability to execute
the confract. Bidder should have minimum average annual furnover of
Rs. 05 Crore during last three financial years in the books of account. They
should have PAN, GST numbers and annual turnover of last 03 (three) years
and aforesaid related documents shall be submitted along with technical
bid. '

33 The bidder should have past experience in handling and operating
Common Bio-Medical Waste Treatment Facility (CBWTF) for at least five
(05) years. The years of experience of handling and operating CBWTF shall
be considered for one member only in case of Joint Venture (JV).

34 The bidder shall furnish the information on all past work experiences
and in "Performance Statement" as per Atachment-3,

3.5 The bidder should have at least one (01) on pPay role of organization
having degree in any branch and having minimum experience of at legst
five (05) years in operation of CBWTF. In case of JV, ihe lead/joint venture
member shall meet this criteriq.
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3.6 The bidder should have the land/plot size of not less than one (01). acre
(either owned/or registered lease) for sefting up of a CBWTF In an
approved industrial area/ land conforming minimum distance of 509
metfer from habitation (minimum 200 permanent dwellers), school/
hospital/court, river/wetland and NH/SH/railway line.

37 The bidder shall submit the documentary evidence along with tender
showing proof of land (i.e. ownership/registered lease) in the name of the
bidder/organization/ any joint venture member.

38 The bidder shall submit declaration that the identified land is free fro
dispute/litigation in any forum and without any encumbrances.

39 The bidder shall declare that they have not been blacklisted by Ceniral
Govt /any State Govt./ CPCB/any SPCB or any other Central/State/Local
Govi./organization. In case of JV, all the members shall meet this criteria.

m any

40 Bidding Procedure/Submission of Bid

41 The Bidding will be in two parls, Part-1: Technical offer and Part-2:
Financial Bid ihrough e-procurement portal https://
www.eproc2.bihar.gov.in

42 Both parls of the Bid shall be submitied online simultopeous!y
through e-procurement portal by the designated date specified In
Tender Notice above.

43 Technical offer for ‘Selection of Entrepreneur/ Service Provider for Setting
Up & Operating “Common Bio-Medical Waste Treatment Facility (CBWTF)"
in Bihar as per bid document, will be opened and evaluated first. Those
who technically qualify alone will be considered for opening of financial
Bid and status notification will be uploaded through e-tender system as
per evaluation of proposal.

44 The date 1o participate in opening of the financial bid will also be
informed through e-tender system. '

45 The bid prepared by the bidder and dll correspondences and
documenis relating to the bid shall be in English language.

46 Al the required documents should be attached at their proper places as
menfioned in the e-forms, olherwise the tender of the bidder will be
rejected.

47 It may be noted that mere quoting lowest rates will not entitle any

valifying in the technical bid, previous work
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48

4.9

4.10

4.11

5.0
5.1

5.2

53

&

i i ay call
experiences will also be taken into cons1djerclt|on.. The _BTGrd ;21 y
for any details, explanation, regarding technical & financial aspect.

i cater
The bidder shall disclose the capacity of the proposed CBWTF to
the treatment and disposal of bio-medical waste.

The proposal of locations for establishment of CBV\.ITF 1S tentohv.et .w:s.
Patna, Gopalganj, Madhubani and Purnea. The location at othef:r le ric f
of the group area may also be considered in case of non‘—oyollct‘al ity o
land at the proposed location, but should be in conformity with the
CPCB guidelines.

The validity of rate for transportation, storage, freatment c:ln‘d disposal 0:
BMW shall be initially for ten (10) years. There shall be an increment o
10% on the quoted lowest rate on every three (3) years, thereafter, for a

maximum of two times, which is be based on the performance of the
concerned CBWTF/agency.

The bidder shall submit separate bid for establishment and operation of
CBWTF for each proposed location/in the group district area.

BIDDING DOCUMENTS

The Bidding Documents will be available only at Website:
https://www.eproc2.bihar.gov.in and can be downloaded as a complete
set of bidding documents, attachments & financial template file.

Checking of bidding document: The Bidder shall check the number of
pages and drawings and nofify the Board of any missing or duplicate
pages and drawings or of any figures or words, which may be indistinct

or ambiguous. No claim will be admitted as result of the Bidder's failure
to comply with the foregoing.

Clarification of Bidding Documents: If a prospective Bidder has any
doubt as to the meaning of any part of the Bidding Documents he
may nofify the Board for supplementary information and explanation
in  writing/email or facsimile in compliance with  Form  of
Questionnaire of Aftachment-1 at the following address at least three
(3) days prior to the date set for pre-bid conference.

Member Secretary

Bihar State Pollution Control Board,

Parivesh Bhawan,

Patliputra Industrial  Area, P.O.-Sadakat Ashram,

/ ~——Paina-800 010, Bihar.
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N e pre-bid

The bidder or his authorized representative is invited fo ;:egg;hcnpd time

conference to be held at the office of me poard on will continue on

mentioned above. If required the Pre-bid conference
‘ . as well, ‘ ,

::T?h\goxrgog; \,claf the conference will be, to clarify issues regarding the
Bidding Document. .

b) The biider is required fo submit questions in the p'rescr|bed fc;rrlr; fZ:
questionnaire in writing/e-mail to reach the Board's office, no
han three days prior to the pre-bid conference. . '

c) :i’ecord notes \;fionference including the text of the questions rcu:ied
and responses given will be fransmitted without delay to prospective
bidders who have purchased the Bidding Documents through e-
procurement website. Any modification of the Bidding Document
which may become necessary as a result of the pre-bid conference
shall be made by the Board exclusively through an addendum to the
bidding documents through designated website only and not through
the record notes of the pre-bid conference.

d) Non-attendance of the pre-bid conference will not be a cause for
disqualification of a bidder.

e) The bidder shall depute maximum two authorized persons to take part
in pre-bid conference,

f) The bidder is not expected to raise any additional query after pre-bid
conference and the Board is not obliged to reply any such query.

g) The pre-bid conference shall be open to any prospective bidders.

5.5 Amendment of Bidding Documents

5.4 Pre-Bid Conference/Meeting

(1) Al any time prior to the deadline for submission of the Bid, the
Board, for any réason, whether at its own initiative or in response to q
clarification requested by a prospective Bidder, may modify the
Bidding Documenis by amendment. For amendment in bidding
documents or extension of big submission date, if any, bidders are
requested 1o visit website hﬂps://bspcb.bihar.gov.in and
hﬂps://www.eproc2.bihqr.gov.in before bid Submission Closing date.

Board will not publish any further notice in the Newspapers for such
addendum/amendmen’r/extension.
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(3) In order to allow prospective Bidders reasonable time in which)r 'rio
take amendment into account in preparing their Bids, the Board at its

own discretion may extend the deadline for submission of the Bid,
without any liability on the Board.

6.0 Bid Security/Earnest Money

6.1 Bidders shall submit “Earnest Money Deposit" (EMD) of Rs. 6,00,000/-(Rs. Six

Lakh) for each CBWTF location through e-Payment mode (i.e. NEFT/RTGS,

Credit/Debit Card & Net Banking) only through  hiips://
www.eproc2.bihar.gov.in,

62 Any Bid nol secured b

y the Bid Security shall be rejected by the
Board as non-responsive,

6.3 The bidder registered with the Central Purchase Organization/State

Purchase Organization, National Small Industries Corporgﬁon (NSIC) or
the concerned Department shall be exempted from submission of EMD
as per Bihar Finance (Amendment) Rules, 2005.

BSPCB may also accept bids without EMD from those bidders who
are Micro and Small Enterprises (MSEs) as defined in MSE Procurement
Policy issued by Department of Micro, Small and Medium Enterprises
(MSME), Govt. of India.

6.4 Return of EMD:

(@) Unsuccessful bidder's earnest money shall be refunded/ returned
without any interest affer the finalization/ signing of the agreement
with the successful bidder/ service provider.

(b)  The successful Bidder's Bid Se

Bidder signing the Contract a
Security,

curity shall be discharged upon the
nd furnishing the Performance

6.5 No interest shall be payable by the Board on the above Bid Security.

6.6 The Bid Security may be forfeited:

qa. It a Bidder withdraws ifs big during the period of bid validity
specified hereunder:

b. If a bidder refuses to acc

ept the arithmetical correciions;
c.

In case of a successful Bidder, if the Bidder fails to sign the
contract and furnish Performance Security.

6.7  Validity of Bid

*—.\‘ . . . . .
-~ ‘}Ifd'w of tender would be for g minimum period of 180 days
/y. T \ Page 13 of 35
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nsive.
' by the Board as non- r1espo > 2 dare
\:g%ifse isre;:a(;: t(:}t:()je ;xfended: the Board may solicit the B

idi id shall
consent fo an extension on the period of validity gg%ggi b
remain valid for the extended period as mutually agre

R isions of these Instructions

' the Bidder to comply with the prov e
1F(c): ”E:'itiedgr‘i or any part of the Bidding Document may result in rejection

the Bid and forfeiture of the Bid Security. | N
The Board reserves the right to accept or reject any orflall !Ezgtsioor: -
amend the Bidding document/ process at any fime prior to malicbility A
agreement with successful bidder without 1here'by mcgmng ofr;y e
the affected Bidder or Bidders or any obhgohonlto inform the a
Bidder or Bidders of the grounds for the Board's action.
The Board also reserves to itself the right of accepting the whole or
any part of the Bid and the Bidder shall be bound to perform the same

at the rate quoted.

7.0  Objective & Justification: Ministry of Environment, Forest & Climate Change,
Govt. of India has notified the Bio-Medical Waste Management Rules, 2016
vide nofification G.S.R. 343 (E), dated-28.03.2016 in supersession of the Bio-
Medical Waste (Management & Handling) Rules, 1998 to ensure proper
collection, segregation, processing, freatment and disposal of bio-medical
wastes in an environmentally sound manner with the defined responsibilities
of all the concerned stakeholders including operator of @ Common Bio-
Medical Waste Treatment Facility (CBWTF). The Central Pollution Control
Board has published revised guidelines for CBWTF in December, 2016.

7.1 As per the guidelines, State Pollution Conirol Board, the prescribed
avthority under the Bio-Medical Waste Management Rules, 2016 is required
fo prepare and inventory with regard to bio-medical waste generation and
to conduct gap analysis with respect fo coverage area of bio-medical
waste generation, adequacy of existing treatment capacity of CBWITF in
each coverage area of 75 Km. and to prepare action plan for
development of new CBWTF. CBWTF may be allowed fo be established in
an approved industrial area or on a land procured by entrepreneur in
accordance with location criterig prescribed under these guidelines in
consultation with the SPCB.
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7.2

7.3

7.4

A

7.6

. [M/s Indira  Gandh Paina ' 31477
/'la¥:siifu1e _of  Medical Nalanda 3507 ot
]
— ‘9 N Page 15 of 35

A CBWIF located within the respective State/UT shall be allowed \t/c; rc:icrn’recr
the healthcare units situated at a radial distance of. 75 Km. :f'weo r‘o iy
coverage area where 10,000 beds are not ovgrloble within o e
distance of 75 Km., existing CBWTF in the locality (located withi it
respective State/UT may be dallowed to cater to '1he heolthccre o
situated upto 150 Km. radius w.r.t. its location provided ‘1h§ bio-me :
waste generated is collected, freated and disposed of within 48 ho:rs os
sfipulated under the Bio-Medical Waste Management Rules, 2016, a
amended.

In case, number of beds is exceeding >10,000 beds in 9 locality (i.e.
coverage of the CBWTF under reference) and the existing treatment
capacity is not adequate, in such as case, an new CBWTF may be allowed
in such a locality in compliance to various provisions nofified under the
Environmental (Protection) Act, 1986, to cater services only to such
additional bed strength of the HCFs located.

There are four (04) Common Bio-Medical Wasle Treatment Facilifies
(Namely M/s Indira Gandhi Institute of Medical Science, Sheikhpura, Patna-
20, Operated by M/s Sangam Mediserv Pvt, Lid.: M/s Synergy Waste
Management (P) Ltd., Hanuman Ghat Road, Jawaharlal Nehru Medical
College, Bhagalpur; M/s Medicare Environmental Management (P) Lid.,
Muzaffarpur Industrial Area, P.O -Bela, Muzaffarpur; and M/s Synergy Waste
Management (P) Lid., Gaya) and three capfive freatment facilities with a
total capacity of 33600 kg/day under operation in the State. -

A total no. of 24996 Healih Care Faciliies (HCFs) have been identified in the
State estimated 1o generate about 34812 kg/day of Bio-Medical Wastes.
There are 4821 bedded HCFs and 20175 non-bedded HCFs. Out of the
above generated BMW, approximately 10777 Kg/day is being tfreated and
disposed. It indicates only approximately 31% of the generated BMW is
freated and disposed indicating a gap of 69%.

As per records available g total num

ber of beds under the coverage area
of CBWTFs are hereunder:-

SI. CBWTF Coverage area of CBWTF | Total nos,

No. and nos. of beds thereof of beds
under
coverage

| areq
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[ [science,  Sheiknhpura, Bhojpur fggg
; Patna-20, Operated by Buxar
‘ M/s Sangam Mediserv Rohtas 5007
Pvi. Lid. Kaimur 1708
M/s  Synergy  Waste Bhagalpur 2549
, | Management (P) Lid., Banka 742
Hanuman Ghat Road, Katihar 1695
Jawaharlal Nehru Purmea 1718
Medical College, Kishanganj 1872
Bhagalpur. Araria 725
| Begusarai 1999
L Khagria 718 13772
| ; Munger 657
J Jamui 691
‘ Sheikpura 284
‘ ; Lakhisarai 392.
3. [M/s Medicare Muzaffarpur 6390
’ | Environmental Samstipur 3663
‘ Management (P) Lid, Darbhanga 4454
! Muzaffarpur Industrial Madubani 2207
‘ Areq, F’.O.—Belc, SUDOU| 825
|‘ | Muzaffarpur. Sahrsa 1657
‘ { Medhepura 1590
! ‘ Sitamarhi 2130 38745
| ! Sheohar 281
| East Champaran | 3263
( West Champaran 1816
’ Gopalganj 2189
Siwan 2979
’ Saran 2204
| Vaishali 3097
M/s  Synergy Waste Gaya 3154
Management (P) Lid., Aurangabad 1051
Gaya. Jehanabad 573 6257
Arwal 270
Nawada 1209 |

Based on the records of number of beds, the r
been assessed (one each at Muzaffar
Madhubani, Purnea & Rohtas and two at Patna) as hereunder:-
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sI. District No. of Existing CBWTF | Requirement of
No. beds New CBWTF
1. | Paina 31477 01 o1
2. | Gaya 3154 0l
Aurangabad 1051
Jehanabad 573
Arwal 270
Nalanda 3507
Nawada 1209
District-06 Total-10064
3. | Bhojpur 2593
Buxar 1325
Rohtas 5007 0]
Kaimur 1708
District-04 Total-10633
4. | Muzaffarpur 6390 01
Vaishali 3097
Saran 2204
Sitamarhi 2130
District-04 Total-13821
9. [ East Champaran 3263
Wesi Champaran 1816
Sheohar 281
Gopalganj 2189 01
Siwan 2929
District-05 Total-10528
6. | Darbhanga 4454
Samstipur 3663
Madhubani 2207 01
District-03 Total-10324
7. | Madhepura 1590
Sahrsa 1657
Supaul 825
Purnea 1718 01
Kishangani 1872
Araria 725
District-06 Total-8387
8. | Bhagalpur 2549 01
Banka 472
| Katihar 1695
1999
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8.0
8.1

8.2

8.3

8.4

8.5

8.6

Khagana 718
Munger 657
Lakhisarai 392
Jamui 691
| Sheikhpura 284
Nawada 1209
District-09 Total-9757 04 05

Duties of Operator of CBWTF:

The successful bidder shall comply with the duties of Common Bio-Medical
Waste Treatment Facility (CBWTF) as enumerated under the Bio-Medical
Waste Management Rules, 2016, as amended and follow the revised
guidelines for CBWTF published by CPCB, Delhi from time-to-time.

The successful bidder shall obtain prior Environmental Clearance from the
competent authority (SEIAA, Bihar) as BWTF is calegorized under item
7(da), category-B in the schedule of EIA Notification, 2006 (MoEF&CC,
Govt. of India nofification no. 5.0. 1142 (E), dated-17.04.2015).

The successful bidder shall obtain Consent-to-Establish (CTE) and Consent-
to-Operate (CTO0s) for establishment and operation of plant under the
provisions of section 25 of the Water (Prevention and Control of Pollution)

Act, 1974 and section 21 of the Air (Prevention and Control of Pollution)
Act, 1981 from Bihar State Pollution Conirol Board.

The successful bidder shall obtain authorization for handling bio-medical
waste under the Rule-10 of the Bio-Medical Waste Management Rules,
2016 from the Bihar Siaie Pollution Conirol Board and submit annual return
In the prescribed Form-IV before the 30t June of every year to the Bihar

State Pollution Control Board and the same shall be uploaded on the
website of CBWTF.

The successful bidder should have the land/plot size of not less than one
(01) acre (either owned/or registered lease) for setting up of a CBWTF in
an approved industrial area/ land conforming minimum distance of 500

meter from the habiiation (Minimum 200 permanent dwellers), school/
hospital/court, river/wetland and NH/SH/railway line.

The successful bidder shall provide all requisite system which includes
dedecdlez ace for storage of waste, waste treatment equipment as per
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8.7

8.8

9.0

the prescribed specification, vehicle washing bay, vehicle parking space,
ETP, incineration ash storage provision, administrative room, space for D.G.
sel, green vegetation in 33% of fotal land area and bar coding system to
frack the Bwm movement,

The successfy bidder shall ensyre that bio-medical wastes are collected
from the OCcupier (of Health Care Estoblishment} and fransported,
handled, freated ang disposed of, without any adverse effect to the
human health and environment in accordance with the BMW, Rules, 2016,

Incineration/Plasmq Pyrolysis:

Incineration s o confrolled combustion process where waste s



b)

d)

.

combustion (oxidation) in secondary chamber. In the plasma pyrolys..is
process waste is converted into small clinker which can be disposed in

secured landfills.

Avtoclaving/ Hydroclaving:

(i) Autoclaving is a low-heat thermal process where steam is brought
info direct contact with waste in a confrolled manner and for
sufficient duration to disinfect the wastes as stipulated under the Bio-
medical Waste Management Rules. For ease and safety in
operation, the syslem should be horizontal type and exclusively
designed for trealiment of bio-medical waste. For optimum results,
pre-vacuum based system be preferred against the gravity type
system. It shall have tamper-proof confrol panel with efficient
display and recording devices for recording critical parameters such
as time, temperature, pressure, date and bafich number etc. as

required under the BMWM Rules.

() Hydroclaving is similar to that of auvtoclaving except that the waste
is subjected 1o indirect heating by applying steam in the outer
jacket. The wasie is continuously tumbled in the chamber during the

process.

Microwaving: In microwaving, microbial inactivation occurs as a result of
the thermal effect of eleciromagnetic radiation spectrum lying between
the frequencies 300 and 300,000MHz. Microwave heating is an inter-
molecular healing process. The heating occurs inside the waste material in

the presence of steam.

Chemical disinfection: Though chemical disinfection or alternates as
sfipulated under the BMWM Rules is also an option for freatment of certain
categories of biomedical waste such as glass waste but looking at the
volume of waste to be disinfected at the CBWTF and the pollution load
associaled with ihe use of chemical disinfectants, the chemical
disinfection for freatmeni of bio-medical waste as part of a CBWTF may be

used sparingly or avoided as far as possible.

Dry heat sterilization: This is the additional option for freatment of waste
sharps as stipulated under the BMWM Rules. In this method, waste sharps
- ing dry heat (hot air) at a temperature not less than 1850 e,
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@)

' ' e (with
at least for a residence period of 150 minutes in each cycl (
sterilization period of 90 minutes).

Shredder: Shredding is a process by which waste are d-e-shop:c:] ;r ;:lIJn’r
info smaller pieces so as to make the wastes unrecognlzople. . rr:;hc!1
prevention of reuse of bio-medical waste and also ‘czc’rs as identifie -
the wastes have been disinfected and are safe to dispose off. A shre : e
to be used for shredding bio-medical waste shall confirm to the following
minimum requirements:

(i) The shredder for bio-medical waste shall be of robust design with
minimum maintenance requirement;

(ii) The shredder should be properly designed and covered to gvond
spillage and dust generation. It should be designed such that it has
minimum manual handling;

(i)  The hopper and cutting chamber of the shredder should be. SO
designed to accommodate the waste bag full of bio-medical
waste;

(iv)  The shredder blade should be highly resistant and should be able to
shred waste sharps, syringes, scalpels, blades, plastics, catheters,
infravenous sets/ botiles, blood bags, gloves, bandages efc. It
should be able to handle/ shred wet waste, especially after
microwave/ avloclave/hydroclave:

(v} The shredder blade shall be of non-corrosive and hardened steel:

(Vi) The shredder should be so designed and mounted so as not o
generaie dust, high noise & vibration;

(vii) If hopper lid or door of collection box is opened. the shredder
should stop automatically for safety of operator:

(vii) In case of shock-loading (non-shreddable material in the hopper),

there should be g mechanism to automatically stop the shredder to
avoid any emergency/accident:

(ix) In case of overload or jamming, the shredder - should have
,n;e;cﬂanism of reverse motion of shaft {0 qvoig any
‘(\‘enj_er‘gqn/\ accident;

WD
Ve g

s ‘.'}/r
“ra )
Ca.p g
‘"R{l’)@- '(;dfn'.i [J
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o)

The motor shall be connected to the shredder shaft through a gear
mechanism, to ensure low 'em and safety;

(x)

(xi) The unit shall be suitably desi

gned for operator safety, mechanical
as well as electrical:

(Xii)  The shredder should have |

ow rotational speed (maximum 50 rpm).
This will ensure better grippi

Ng and cutting of the bio-medical wasle;

(xili)  The discharge height (from dischar
sufficient (minimum 3 feet
collection of shredded
shredded material:

ge point to ground level) shall be
) to accommodate the containers for
material. This would avoid spillage of

(xiv) The minimum capacity of the motor attached with the shredder
shall be 3 KW for 50 Kg/hr, 5 KW for 100 kg/hr & 7.5 KW for 200 Kg/hr
and shall be three Phase induction motor. This will ensure efficient
cutling of the bio-medical wastes as prescribed in the Bio-medical
Waste Management Rules; and

(xv)  The shredder also should be fitted with separate ‘energy meter' for

recording total €nergy consumed for operation of this equipment.

Sharp pit/ Encapsulation: A shar
a melal container or ceme
sharps (i.e., freatment by qui
shredding or mutilation). An o
metal from freated and shre
foundries having conseni to
as per the conditions Impose
by the SPCB.

P pit or a facility for sharp encapsulation in
nt concrete shall be provided for treated
oclaving or dry heat sterilization followed by
ption may also be worked out for recovery of
dded waste sharps within the CBWTF or iron
operate from the SPCBs and located nearby,
d in authorization granted under BMWM Rules

A sharp pil may be of circular or r
dug and lined with cement plastered
pit should be covered with a heav

ectangular shape and shall be
brick masonry or concrete rings. The
Y concrete slab with g provision of
ut 1.5 meters above the siab, with an
5 times the length of vials, whichever
Pipe shall have a provision of locking
isposed into the sharp pit. When the
ely, after another pit is prepared. |n

Is more The top opening of the steel
after the freated waste sharps are d
pit isdull, it can be sealed complet
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i)

r table is less than 6

f high water table regions (i.e., where wate .
aiten Banat ; a tank with above

metres beneath the bottom of the sharp pit).
mentioned arrangements shall be made above the ground.

Deep burial: Operator shall not do the ‘deep burial’ of bio-medical waste
as a pari of CBWTF.

Vehicle/Containers washing facility: Every time a vehicle is unloaded, the
vehicle and empty waste containers shall be washed properly and
disinfected. Washing can be carried out in an open area but on an
impermeable surface and liquid effluent so generated shall be conveyed
and freated in an effluent freatment plant, The impermeable area shall be
of appropriate size so as to avoid spillage of liquid during washing.

Effluent Treatment Plant: A suitable Effluent Treatiment Plant (ETP) shall be
installed 1o ensure that liquid effluent generated during the process of
washing containers, vehicles, floors efc. is freated and reused afier
freatmeni. Proper treatment of waste water shall be ensured in case of
zero discharge by recirculation of freated waste water for scrubbing. ETP
may have treatmeni unit operations comprising collection tank, O & G
irap, chemical dosing cum mixing (Flash and slow), coagulation chamber,
primary seliling tank (s), biological tfreatment process, secondary settling
tank, pressure filter and activated carbon filter, pH Correction tank
(wherever recirculation of treated water is practiced) so as to comply with
the liquid discharge standards stipulated under the Bio-medical Waste
Management Rules, 2016. ETP may also have the following provisions:

(1) separate ‘energy meter' so as to know tfotal consumption of
elecfricity for operation of the machinery atiached with the ETP.

(i) pH meter so as to know pH level of freated water as well as pH level
of freated water used for recirculated or recycling in APCD
attached with the incinerator or any utility within the CBWTF.

li) A ‘magnetic flow meter' should also be fitted at all the water supply
exiraction poinis of the CBWTF as well as the outlet 1o know the total
wastewater treated for further end use or discharge in compliance
io the BMWM Rules.
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(iv)  Provision of ‘press filter' to reduce the moisture content of the ETP
Sludge or it may be dried in ‘sludge drying bed'. After removal of
moisture content or drying, same need o be disposed off in an
environmentally sound manner depending upon the hazardous
consfituents present in it as per Hazardous and Other Waste
(Management and Transboundary Movement) Rules, 2016. In case,
ETP sludge contains metal contents within the prescribed limits as
pPer Hazardous & Other Waste (Management & Transboundary
Movement) Rules, 2016, such ETP sludge shall be given to CBWTF for
Incineration or to hazardous waste treatment, sforage and disposal
facility (TSDF) for disposal in secured landfill.

10.0 Infrastructure set up:

11.

The CBWTF shall have enough space within it to install required treatment
equipment, untreated and treated waste storage area, vehicle-parking,
vehicle and containers washing area, Effluent Treatment Plant (ETP),
administration room or staff room, D.G. set, Continuous Emission Monitoring
System, eic. The required area for CBWITF would depend upon the
projected amount of bio-medical waste to be handled by it. The
Infrastruciure shall be in accordance with CPCB guidelines.

Disposal option of solid waste generated from the CBWTF:

Treated plastic waste, incineration ash, treated waste sharps and glass
waste, Oil & Grease waste and ETP sludge are generally generated from
the CBWTF from the treatment systems such as avioclaving/microwaving,
Incineration, chemical disinfection and effluent treaiment plant

respectively. These shall be disposed as per the revised CPCB guidelines
for CBWTF.

120 Settlement of Dispute, Arbitration:

12.1

All disputes or difference arising out of or in connection with the
confract under the same shall be setfled by the Chairman, Bihar
State Pollution Control Board in accordance with the Arpitration and
Conclliation Act, 1996. The Chairman, Bihar State Pollution Control
Board, Patna shall appoint a sole arbitrator. The decision of the sole
arbitrgior shall be final and binding on both the parties. It will not be
an N)ﬂ?fm to any such appointment that the arbitrator is the
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servant and has any interest in the Board or the
contract entered in fo dir

‘ ectly or indirectly or otherwise. In all cases, the
arbitrator shall state his decision in writing. Arbitration proceedings
shall be held af

_ Patna, Bihar (India) only and the language of
arbitration Proceeding and that aqll documents and communications
between the parties shall be in English.

Government

122 The concerned District Level Monit

. oring Committee (DLMC) under the
chcurmonship of the concerned District Magistrate (DM) shall act as the
Dispute Redressal Committee (BRC) for Redressal of any dispute
between CBWTF ang tie-up HCFs.

13.0 Laws and Regulations

The formation, validity and performance of this Contract shall
governed as to all matters by and und

of India and courts of Patna shall ha
matters arising under this Contract.

be
er the laws and regulations

ve exclusive jurisdiction in all

The successful bidder shall respect and abide by all laws and
ations of India and shall make it best effort to ensure that the
personnel of the CBWIF and their dependen

ts, while staying in India,
shall respect and abide by all laws and regulati

on of India.
The successful bidder shall protect, absolve and indemnify

the Board and their represeniatives from any claim, loss or damage
arising from any non compliance alleged or proved, without claiming
them for payment. Al legal disputes subject to Paina jurisdiction only.

regul

140 FORCE MAJEURE

Contractor/agency/bidder shall not be considered in default
compliance occurs due to causes beyond his control such as acts of
God, nalural calamities, civil, wars, sirikes, fire, frost, floods, riofs,
pandemic and acts of usurped power. Only those above causes

which have a duration of more than seven calendar days shall be
considered cause of force majeure.

if delay in

15.0 Performance Security Deposit:

15.1 Within thirty (30) days of notification of award from the Board, the
succe r shall furnish the Performance Security depo_sit in the form
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of bank guarantee issued by a reputable bank having license to do
business in India or as bank draft payable to Bihar State Pollution Control
Board, Patna for an amount equivalent to 10 % of the capital cost (land,
building, plant & machineries) towards commitment of establishment and
operation of CBWTF, In case of CBWTF establishing on leased land and/or
building or any other assets, ten times the annual lease value shall be
taken as equivalent as capital investment or guidance value of property
/land whichever is higher.

15.2 No interest will be paid by the State Board on the performance security
deposit,

15.3 The performance security deposit shall be refunded affer the expiry of
the period of agreement and after being satfisfied that there are no
liabiliies outstanding against the bidder.

16.0 Forfeiture of Performance Securlty Deposit: Performance Security amount
in full or part may be forfeited in the following cases:-
(a) When any terms and conditions of the agreement is breached.
(b) When the bidder fails to establish and operate CBWITF satisfactorily.
Prior Notice will be given in case of forfeilure of performance security
deposit.

17.0 Award of Confract fo Successful Bidder: The Board will award the Contract
to successful Bidder in all respects as per the bid document after all
clearances from the competent authority of the Board.
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Attachment 1

<Letterhead of the Bidder>
FORM OF QUESTIONNAIRE
(To be submitted before Pre-Bid Meeting)

BIDDING DOCUMENTS
For Selection of Entrepreneur/ Service Provider for Setling Up & Operating

"Common Bio-Medical Waste Treatment Facility (CBWTF)"” in Bihar.

Date :
To,

The Member Secretary,
Blhar State Pollution Control Board,

Parivesh Bhawan, Patliputra Industrial Areaq,
P.O.-Sadakat Ashram,

Patna-800 010, Bihar, India.

From: Name of Bidder
Address
Fax No,
_ Emailid.

Questionnaire Format
TénderfPa_ge No. | Clause No. Tender Clause

Question

Signature of the Authorized Representative
Name of the person:
Designation:
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Attachment 2

PROFORMA FOR FINANCIAL CAPABILITY OF BIDDER
(for a period of last three years)

Date of Opening ------—--— Time ---—m-emeeeeemeee-

Name of the Bidder & address

. .
.................................................................................

Year Currency Turnover
2018-2019 financial year
2019-2020 financial year
20202021 financial year
Average

Note:

1. The annual turnover amount is fo be supported by annual report/
audited balance sheet.

Signature of the Authorized Representative
Name of ihe Person:
Designation:
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Aftachment 3

PROFORMA FOR PREVIOUS WORK EXPERIENCE OF THE BIDDER

Date of Opening ---—--—---- Time --————————

Name of the Bidder & address

...............................................................................

Details of CBWTFset |  Order Description Value | Performance Cerfificates
up and operated/ No. of work of from _ fhe previous
operaling. & Date conducted order | organization.

o ’ 2 3 4 5

Signature of the Authorized Representative
Name of the Person:
Designation:

Neeiam kuman
Area-FPatna
Regd No 17459
xpiry Date 21-11-2024
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Attachment 4

Form of Bank Gua
To b ; rantee for Performance Securi
(To be stamped in accordance with Stamp Act by the issutir\g Bank)

Bank Guarantee No, -------

To,
The Member Secretary,
Bihar State Pollution Control Board,

Parivesh Bhawan, Patli
’ putra Industrial Area,
P.O. Sadakat Ashram,

Patna-800 010, Bihar, India.

Dear Sir,
THIS AGREEMENT is made on the -—----—---—--- days Of --—-—-wrmremmmmnmn 2023 -
Between [Name of the Bank] of —-----------memmeme- [address of the bank]

(herei‘nofier called “ihe Guarantor") of the one part and Bihar State
Pollution Control Board (hereinafter called "the Board") of the other part.

WHEREAS
(1) this agreement is supplemental fo a confract number ------—-—=--- (insert
Coniract Number) (hereinafter called “the Contract") made between

................. [name of Contractor] of -—=-mmmmees [address of
Coniractor] (hereinafter called “the Confractor) of the one part and
the Board of the other part whereby the Coniracior agreed and
undertook 1o execute the works of Setting Up of & Operating “Common
Bio-Medical Wasle Treatment Facility (CBWTF)" in Bihar for BSPCB at
Patna/ Muzaffarpur/ Bhagalpur/ Gaya/ Gopalganj/ Madhubani,
Purnea/ Rohtas against the Contract for the sum of -——-—-mrmmmmm
[amount in Contract Currency] being the Contract Price; and

(2) 1he Guaranior has agreed {o guarantee the due performance of the
Confiract in the manner hereinafter appearing.

rees with the Board as follows:




&y

d from the performance by any clause of

g: ; etent
ihe Confract or by statute or by the decision of a tribunal of comp

- mmit
jurisdiction) shall in any respect fail 1o execute the Contract or €O

will
any breach of his obligations there under then the Guoromff ----- | "
indemnify and pay the Board the aggregate sum of -

[amount of Guarantee shall be ten (10)% (Percent) of the said value of

the Coniract]-—-------mmmmmmmmsmmm= [in words], such sum being payable in the

types and amount of currencies in which the Contract Price is payable,

provided ihat the Board or his Authorized Representative has notified

the Guarantor to that effect and has made a claim against the
Guaranior before the validity of bank guarantee.

(@) f the Contractor (unless relieve

(b) The guarantor shall not be discharged or released from his guoronk.ae by
an arrangement between the Contractor and the Board, with or without

the consent of the Guarantor, or by any alierafion in the obligations
underiaken by the Contractor, or by any forbearance on the por’r. of
the Contracior, whether as to payment, time, performance, or otherwise,

any nolice to the Guarantor of any such arrangement, alteration, or
forbearance is hereby expressly waived.

This guaraniee shall be valid for one year from date of occeptoﬁce letter from
the contractor.

Given under our hand on the date first mentioned above.

SIGNED BY ---mmmmmmm e e e

for and on behdlf of the
Guarantor

(Seal of Guarantor)
in the presence of

(Witness)

-~
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Annexure-l

APPLICATION FORM (To be filled by the bidder)

Date of Opening ------------- Time -----===m=mm======"

1) | Location for which bid application is being submitted. 4'____________._._
2) | Name and full address of the

Bidder including Telegraphic

Address/Telex No. and Fax No

3) | Name and Designation of the Head

of the organizalion/agency and his contaci number.

4) | i) In case the organization/agency is located out of
Bihar; specify the Address, if any.

(i) Name, Designation, Address, Telephone & Fax
Numbers of the Authorised Person who may be
contacted during the process Jexecution of the work
concerned under this document (Applicable for all the
operators).

5) | Capacily of CBWIF fo cater the bio-medical wasie
treatmeni and disposal.

6) | Wheiher Eames! Money of Rs. 6,00,000/-(Rs. Six Lakh) | (Amount:in Rs)
for each CBWIF location Deposited? Yes/No

7) | Whether Tender Document Fee of Rs. 10,000/
deposited? Yes/No

8) | Wheiher bidder has submitted information on all
past  work  experiences and  satisfactory
performance/statement, in "Performance
Staiement” as per Atachment-3 ¢ Yes/No

9) | Whether bidder has submitted? Yes/No

(a) Income Tax Returns and furnover of last 03 years;

(b) PAN

(c) GST

(d) Land ownership paper/ Registered Lease Deed.

(e) Declaration/underiaking that bidder has not
been blacklisted.

Legally Binding Signature with stamp
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Annexure-ll

<Letterhead of the Bidder>
Date:

BID FORM

Bihar State Pollution Contfrol Board,
Parivesh Bhawan,

Patiiputra Industrial Areq,

P.O. Sadakat Ashram,
Patna-800 010.

Having examined the Bidding documents for Selection of Entrepreneur/
Service Provider for Setting Up & Operating "Common Bio-Medical
Waste Treatment Facility (CBWTF)" in Bihar (Patna: 02; Gopalganj: 01;
Madhubani: 01; Purnea: 01, Sasaram: 01, Muzaffarpur: 01, Bhagalpur:01
and Gaya: 01) including Instructions to Bidders, Scope of Works,
Attachments/Annexures, Amendment Nos. ......... we, the undersigned,
offer to execute and complete the whole of 1he works and remedy any
defects therein, in conformity with the said Bidding Documents for the
SUM RS, covivrimammnnes (INR in figures................. ) as may be ascertained in
accordance with the Summary of Bid Price and Bid Price breakup
attached herewith and made part of this bid.

We undertake, if our Bid is accepted, to complete w orks comprised
in the Confract till the time specified in the confract, subject o the said
conditions.

If our Bid is accepied, we will obtain the guarantee of a bank for a sum
equivalent 1o 10% of the Coniract Price for the due performance of the
Conftract, in the form prescribed by the Board, {ill ihe contract period.

We agree 1o abide by this Bid for a period of one hundred eighty (180)
days from the final date of the submission of Bid and shall remain

binding upon us and may be accepted at any time before the
expiration of that period.

Unless and uniil a formal Contract is prepared and executed, this Bid,

fogether with your written acceptance thereof, shall constitute a binding
Coniract between us.

We understand that you are not bound {o accept the lowest of any bid
you may receive, and that you will not defray any expense incurred by
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Date this-—-eeee e dQy Of cmeoeemeeeeen 2023,

Signature - P 1he: capogity Of —-s s

Duly authorized 1o sign Bid for and on behalf of e wwwwr .

(IN BLOCK CAPITAL) - eeememeeeee i
AAAress ==-—-ceoeemoeeee_ _

Telephone Number —--=—-e oo -

Email id, —-m oo -
WITNESS e .

D ——

aln (e L A R

Deoupation ———————wcei s ciiuianss .
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ANNEXURE-IlI
Bid Price Breakup
Sl. | Name of ithe bidder | Quoted rate for collection, fransportation, | Taxes rate
No. | wishing to set up and treatment and disposal of BMW as
operate “Common (InRs.) applicable
Bio-Medical  Waste [ Fornon- | For HCFs< 10 | For HCFs> | (InRs)
Treatment Facility | pedded | beds monthly | 10 beds on
(CBWTF) HCFs on basls per
Gk v veminiiassivasarirssseine monthly bed/per
in Bihar. basis day
1.
2.
3.
4.
5.
6.
7.

Signaiure of auihorized person, name with stamp

Full Address:

Page 35 of 35




Annensre- N3 @

9A® gty /q-42 /2002— \011Q é‘o)/ JodouoYo

fagr wWaR

U,

T R, waq

I WR&TH-AE—amR Whia |
Har ¥,

A Harw anz,

M/s S.R. Solutions,

VL ARIETay, AR, genr-23.

gode- Santosh Ojha.bmw@gmail com.

geAT-15, R 07]“‘31'0’

fay Proposal for Comman Biv-medical Waste Treatment Facility at Naubatpur, Karai,

Patna
T A9 ch] l31311?"5SR/(‘IJ?'«IWTI-‘IOl/'\-Z(J1914-004 e 08.04 19
HERH,

Frewmger s Ry MRS T3 @ e 9 ¥aRey
(1 wres iR & aig 2568, foAi 150719 & wrar gfy UeT™ FRA §Y
P LIEaC U CoE B — IR yaeE &g TRY oy <ada HelRBY Affy
® fe 1 1006 10 ) AR v dew 3 7d A Peaffe e BIYCITR g HEYR

ﬁﬁa‘ta{f?rﬁaﬂwﬂ%mﬁaﬁrﬁﬁw IR STAR B A yeep »l Brarg
a1 @ fvfy Ry nay 8

a1 gfga |
F0- AT |

freararor,

A 2

tj;] W& =gl ‘,ge,\fy?{a |




Letter No.: Environment/Forest-42/2002-1078 (60P.V.1.050)
Bihar Government
Environment, Forest and Climate Change Department
From,
Kamaljit Singh, LE.S.

Forest Conservator-cum-Additional Secretary.
To,

Mr. Santosh Ojha, M/s S.R. Solutions.
Taratower, Shastri Nagar, Patna-23,

Email- Santosh Ojha.bmw(@gmail.com.
Patna-15, dated 07/08/19

Subject :  Proposal for Common Bio-medical Waste Treatment Facility at

Naubatpur. Karai, Patna.

Referrence: Your letter number SR/CBNWTF/01A-2019/4-004 dated 08.04.19.

Transmitied for information.

Anu-As per.
g Yours,
&,,99&99‘7 (Kamaljit Singh)
oS
Q Iy Forest Conservator, Additional Secretary.

>
af-l\\w\w



O

Annerunt - R—+ @
B e

For i, RER W gegeT ¥ Common Blo-Medical Waste Traptment
Facility (CBWTF) ] 0=l R frie—r.112021 B WA wiTeRn

Fov 9 FRAE —

T e, Trew @ s ¥ fhe—17.11.2021 7} STONMEET 0400 TH
< e 9 4 Common Bio-Medical Waste Treatment Facility
(CBWTF) T Wrﬁmmﬁmﬁwmmgﬂ

we ARE, qui, @9 G ey oRee R, fEr e 5
g g w7 o § fER § wR (04) Common Blo-Medical Waste
Treatment Faclities (CBWTFs) #1iRa & W1 U, JOEHRYE, HITII o
i ¥ Rewt €1 37 wWhiRe SR et (CBWTFs) g wafr forel ¥
Wmﬁmﬁﬁlﬁumﬁmﬁ‘ﬁaﬁmﬂﬁ
anteffer & A9 U@ Common Bio-Medical Waste Treatment Faclility
(cawmﬁﬁdﬁﬁ&aﬁamnﬁmmﬁ(seds)aﬂm10.000“@[3@?5
o # A iR el B R R B 8 06 sl Common Blo-
Medical Waste Trealment Facility (CBWTF) %1 T #H dmfa @
Haal | soe A (CBWTF) m,wqﬁmmw.m%
aﬂmmﬁgﬁmmaﬁw@%im:ﬁéﬁﬁmmmmn
Bio-Medical Waste Treatment Facility (CBWTF) <t ST o1 T Sacll 21
mm@ﬁm-mmmammﬂmmm
wRR g wreR (AeR) @ owaga Y @-t% Common Bio-Medical
Waste Treatment Facillty (CBWTF) wnfia wet w1 fofa R w@r an
59 &g free SRea afdE ©@ mper s fafes, e m
e o 97 TR 2 | e, ool oo wagET e F 9 #)

wﬂmﬁ@mmwaﬁmmﬁﬁaﬁmw%aﬂm
w I ® Common Blo-Medical Waste Treatment Fadity (CBWTF) )
v B T AR @ R W ot o awm wR T € vd w9
¥ 4 @ vEaT R W R T A, o SR 8y FEiRa W f T A
fara ST | SRR R A e fm e At 8 ek R, §eeeh g
@ T F i CBWTE @ agen @ sty oft W f) w5 I 8 IR
¥ vy A g & Pifasr o @ el
fi5 Tou ¥ T TRl W AT e SO 70000 B el B e
STER $RT 1’1 Common Bio-Medical Waste Treatment Facility (CBWTF)
® wag Bem o dg 8 v A A yansl @ agdl W= @) oW A T
W™ ve wRfm anfes shr-Riven qufie SR @98 (CBWTF) &)
v 02 frar Rear s s 8)




Yo e e w

T’

RN S T S I S A e

.

whir o Siferm @ o W ffde o9 @ TE 2, I U & o
¥ Rt q-HR, TR, e, @R U e 8 & v w8
e et M 2019 @ offegl D AR G W B 14000 R W W
ot » ¥R 3= ) W W ¢) s s R el @ A Wi
fevar S & wem R Y u s CBWTE A T w24

fose et & st Pt R 5,

e R A 1@ afife wfer de-Rvam s SER B
(CBWTF) &1 Sumun ) Sm| 3% 89 W0 Weew Wi, feew g
B0 et Peisw AW g Wl weieRiEr @ orper qus
Expresslon of Interest (Eol) Wl fvm vy @t B @M 9@
Expression of Interest (Eol) ¥ W@R ER CBWTF 3 WiFl ]
fafe e 3 sfifed ok o ywmes felraia w ) CcewTF
i e wmeen 8 i e R R Ran om)

BETE FI9 @ W 406 a9 R |

%o/~
BRIk W)
T Wi, fER)

TRfefr—ser wftm, W fm, RER woR/ FdTee PR,
TS e G, [RER/ wew-wi, fier v yeEm e vig, gem
@WW@WNWW%@WI% ‘
) a,‘

|

o\
'(ﬂ%‘mﬂ%‘io
Fa Hfae,
e, 7w e eieds e,
i




@

Proceedings of the review meeting held on 17.11.2021 regarding the
establishment of Common Bio-Medical Waste Treatment Facility (CBWTF)
under the chairmanship of Chief Secretary, Bihar:-

A review meeting related to the establishment of Common Bio-Medical Waste
Treatment Facility (CBWTF) was held under the chairmanship of Chief
Secretary, Bihar on 17.11.2021 at 04:00 pm in his office room.

Principal Secretary, Environment, Forest and Climate Change Department,
Government of Bihar informed that at present four (04) Common Bio-Medical
Waste Treatment Facilities (CBWTFs) are operational in Bihar, which are
located in Patna, Muzaffarpur, Bhagalpur and Gaya. The facilities are being
provided by these CBWTFs in the respective districts. As per the guidelines
issued by the Central Pollution Control Board, Delhi, if the number of beds
within the respective area of a Common Bio-Medical Waste Treatment Facility
(CBWTF) exceeds 10,000, then a new Common Bio-Medical Waste Treatment
Facility (CBWTTF) will be constructed to facilitate the additional beds. Approval
can be given for the establishment of Bio-Medical Waste Treatment Facility
(CBWTF). At present, more than 10,000 beds are being provided by CBWTF
Patna, MuzafTarpur and Bhagalpur. Therefore, additional Common Bio-Medical
Waste Treatment Facility (CBWTF) can be established in these areas. For this,
earlier the decision was taken by the state level advisory committee constituted
for bio-medical waste management to establish one Common Bio-Medical
Waste Treatment Facility (CBWTF) each in Koilwar (Mojpur) and Madhepura
and for this, Bihar Medical Services Infrastructure Corporation Lid. had issued
a tender. But, the installation has not been done yet.

Executive Director, State Health Society informed that the agency has been
selected on the basis of tenders received for the establishment of Common Bio-
Medical Waste Treatment Facility (CBWTF) in Koilwar and Madhepura and
land for this has also been identified. Therefore, work order for establishment
will be issued soon. He also informed that the contract period of CBWTF
currently working in Bhagalpur, Muzaffarpur and Gaya is also ending soon.
Therefore, tender will be issued very soon for this also.

Member-Secretary, Bihar State Pollution Control Board, Patna informed that the
total estimated number of beds in the state is approximately 70,000. Many
health treatment centers are still to be affiliated with the Common Bio-Medical

Waste Treatment Facility (CB&'II‘E). Keeping in mind the increasing number of
”~ X\ ; Jf "J:. ;

F 5 . \
/ N4 2 ™~ \\
o W N
3 / b \

& _" 4 T '0'.\ x
r(\ J'\U‘ \\ \'I
“.E:)".’," '_;a'.r“‘ co |
a Wl ;F 4 Ih + a
¢ y Y §1; -
l i il LA (_L

NP L



@

beds in Patna also, establishment of an additional mass bio-medical waste
treatment center (CBWTF) can be considered.

At present, in the tender issued for Koilwar, apart from Patna, other districts like
Bhojpur, Buxar, Rohtas, Kaimur and Nalanda have been tagged. Apart from
this, according to the figures of 2019, there are more than 14,000 beds in Patna
itself. The number of beds has increased during Covid. Apart from this, if
Vaishali is also included then there is a possibility of more than one CBWTF in
Patna district.

After detailed discussion it was decided that,

> An additional Common Bio-Medical Waste Treatment Facility (‘CBWTF)
should be established in Patna district. For this, Expression of Interest (Eol)
should be issued as soon as possible by the State Health Society, Bihar as per
the guidelines issued by the Central Pollution Control Board. In the Expression
of Interest (Eol) to be issued, in addition to the land identified by the
government for the establishment of CBWTEF, if any proponent wants to
establish CBWTF on private land, then the option should also be given.

The meeting concluded with a vote of thanks.
(Tripurari Sharan)
Chief Secretary, Bihar.

Memo No:- 493 Dated-24-11-2021 °

Copy sent to Principal Secretary, Health Department, Government of Bihar /
Executive Director, State Health Society, Bihar / Member-Secretary, Bihar State
Pollution Control Board, Patna and all concerned for information and necessary
action.

(Deepak Kumar)
Principal Secretary,

Environment, Forest and Climate

W i M Change Department, Bihar.
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Bihar State Pollution Control Board

Parivartan Bhawan, NASB-2, Patliputra Industrial Area, PO. Jan Aam, Par-800010

Telephone number: 06122-2261250/2262265/2261 709-msbspcb-bih@gov.in

ume-
http://bspeb.bih.nic.in

Letter No. 8-532

Patna, Date: 15.03.2022
From

S.Chandrashekhar,

Member-Secretary.
To.

Shri Santosh Kumar Ojha, M/s S. R. Solution,
East Lane of NSC Sheikhpura PO-B.H. College,

Ward-05 C. No.-251. H No.-3 84/549A, Shastri Nagar,
Patta-800014

Subject: Regarding inspection of the proposed identified land for setting up
M/s S.R. Solution unit.

Sir,

In the light of the above subject, it is to be informed that the land plot identified
for the proposed CBWTF in Mauza Anio, Tehsil Fatuha, District Patna for

establishment of M/s S.R. Solution Unit by the joint team constituted by the

P~RS*cma uncil and inspection was done on 23.02.2022. During the inspection,
the distan
O

from the north-west corner of the identified land to the nearest

s measured. The distance from the proposed site to the population



(Ainio village) was found to be 348 meters and the distance from the rorth-west
comner of the plot to the nearest school, Upgraded Middle School, Ainio, was
found to be 417 meters. As per the guidelines of Central Pollution Control

Board, Delhi, the said distance has been ensured to be at least 500 meters.

Therefore, you are directed that it would not be as per rules to establish a
CBWTF on the proposed identified land, Identifying any other land for this
work will ensure that the distance of the population from the proposed site
meets the distance criteria prescribed by the Central Pollution Control Board,

Delhi.

T \)&_\-599‘3\ (S. Chandrashekhar)

W ’\'IQ‘NB Member-Secretary
0\
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Bihar State Pollution Control Board

Parivesh Bhawan, NSB-2, Pataliputra Industrial Area, P.0.-Sadakat Ashram, Palna:SOOOIO

Telephone No.: 06122-2261250/2262265/2261709 Email-msbspcb—blh@SOV-i“’ Website-
http://bspeb.bih.nic.in

Memo No.-8-532 Patna, Date: 15.Q§.2022

FFrom,
S. Chandrashekhar, 1LA.S.
Member-Secretary.

To.

Shri Santosh Kumar Ojha,

M/s S.R. Solution,

East Lane of N.S.C. Sheikhpura,
P.O. B.B.H. College, Patna-800014.

Subject: Regarding inspection of the newly proposed identified plot for the

establishment of M/s S.R. Solution unit.

Ref:- Letter no. B-1273 daed 20.05.2022

Sir,

that for the establishment of M/s
proposed CBWTF in Mauza-

In the light of the above, it is o be informed
S.R. Solution unit, the plots identified for the
Ainio. Thana-Gaurichak. Tehsil-Fathuha, District-Patna, whose Khata no. .-100,
-415 and Khata No.-76, Plot No.-742 by
the State Council. Ipspection
m the identified

ore than 500

Plot No.-416, Khata No.-133, Plot No.
the Joint Investigation Team was constituted by

was done on 06.05.2022. During inspection, the distance fro

plots to the surrounding populated villages was found to be m

meters.

Vishwas Bharani,

(o0

v \r’:\"& (S. Chandrashekhar)
W i&ﬂq@\) Member-Secretary.
5\
\eé /

25/5/2022

\%@ E

memper decrelary

aE(AA . Bihar




FLITLA R

F. No. - SIA/7(da)/2036/2022°
STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY,
BIHAR

2nd Floor, Beltron Bhawn

Shastri Nagar
Patna - 800 023

E-mail:- seiaahihar@gmail.com
selaa.ms.br@gmail.com

Dated:- 29(07[/92029

To,
Shri Santosh Ojha

Proprietor,
M/s S. R. Solution,

House No. 384/549 A,

East Lane of N. S. C., Sheikhpura,

P.O.:- B. V. College, Patna, Bihar,

Pin code:- 800 014,

E-mail:- santoshojha.bmw@gmail.com,
Telephone No.:- 9334234549, 8757628880.

Proposed Common Bio-Medical Waste Treatment

Sub:
Facility at Mauza:-Ainio, Tehsil:- Fatuha, District:-
Patna, State:- Bihar, by M/S S. R. Solutions; (Total Area:
1.1 Acres) - Terms of Reference regarding.

Online Application - SIA/BR/MIS/77565/2022.

1.

Ref:
Minutes of the SEAC meeting held on 02-07-2022.

Minutes of th2 SEIAA meeting held on 25-07-2022.

M Kumar

Arear.Paina
Regd No 17454

O Exoiry Datg a1 1-207x
&3‘; oY/ ?
2 oE WY " Member Secrelary
| SEIAA, Bihar



Sir,

This has reference 1o the online proposal submitted in the State Level
Environment Impact Assessment Authorily to prescribe the Terms of Reference (ToR) for
undertaking detailed EIA study for the purpose of obtaming Environmental Clearance in
accordance with the provisions of the EIA Notification, 2006. For this purpose, you had
submitted online information in the prescribed format (Form - I) along with a Form - 1 (A).

The details of the proposal as described in the application are as follows:

<

1. | Online Proposal No.

SIA/BR/MIS/17565/2022
2. | File No.: | SIA/7(da)2036/2022 o B
3. | Name of the Proposal Proposed  Common  Bio-Medical =~ Wasle
Treatment Facility at Mauza - Ainio, Tchsil.-
Fatuha, District:- Patna, State - Bihar,
by M/s S. R. Solutions
4. | Category of the Proposal: Common Bio-Medical Waslte freZtmchFJ&Tii{ )
5. | Project/Activity applied for 7(da) - I

Common Bio-Medical Waste Trc_a_tme:}l_liarciiitL

In this regard, under the provisions of the EIA Notification, 2006 as
amended, the ToR for the purpose of preparing Environment Impact Assessment report and

Environment Management Plan for obtaining prior Environmental Clearance is prescribed

with Public Consultation as follows:-

P |
N ¢ , TERMS OF REFERENCE

1\

‘S%us‘ljﬁcation for selecting the proposed capacity of the incineration facility.

Land requirement for the facility including its break up for various purposes, its

availability and optimization.

4. Delails of proposed layout clearly demarcating various activities such as security,
Waste Storage Rooms, Waste Treatment Equipment Rooms/Areas, Treated Waste

Storage Room, Pollution Control Devices like APCS and ETP, ash storage/disposal

-



20.  Topography details.
al.

area, vehicle w

. _ -
ashing areas, and others such as admin area, worker’s room, health
centres, greenbelt, etc.

3. Details on collection and transportation of Bio Medical Wastes from health care
establishments. No. of vehicles and feature of vehicles, ete.
6. Details of waste storage facilities/rooms.
7

Details of the treatment equipment’s capacity and make
8. Details of the Incineration system

9. The CPCB guide

lines for common bio me
wasle feed cut

dical waste treatment facilites in respect of

-ofls, operating parameters of combustion chambers, flue gas cleaning,
ash handling, etc.

10. Details on fuel requirement for incineration,
1. Details on flue £as emissions discharge through stack and proposed pollution control
technologies.
12, Details on residue/ash generation and management.
13

Details of waste heat utilization, if any.
14,

Details on wastewater management,

15. Details of the proposed overall safety and health protection measures,
16. Details on source of water and power to the facility.
17.

18.

19.

Surface water quality of nearby water bodies.

Details of the existing access road(s)/walkways to the desi
and its layout,

gned operations in the sjte
Location of the incineration facility and nearest human habitation with distances from
the facility to be demarcated on a toposheet (1: 50000 scale).

Land use map based on satellite imagery including location s
as national parks / wildlife sanctuary,

pecific sensitivities such
villages, industries, ground water table etc.

§
ber Secretun
Mer&:mk Bihar

0



22,

23.

25.

26.

21,

28.

29.

GY

Details on proposed groundwater monitoring wells, locations, frequency of
monitoring, parameters, elc.

Action plan for the greenbelt development in accordance to CPCB published
guidelines.

Details on pollution control technologies and online monitoring equipments.

Details on monitoring of pollutants at source -performance of the mcinerator.
including operating hours, fuel consumption, operating parameters (Combustion

chamber - temperature, pressure, Stack temperature, total particulate matter, HCI,

NOXx as per Bio Mcdial Waste Management Rules 2016 as amended

Stack and fugitive emissions may be monitored for SPM, HCL & NO-2 as per Bio

Medial Waste Management Rules 2016 as amended.
Specific programme to monitor safety and health protection of workers.

Details of Administrative and technical organizational structure.

EMP devised to mitigate the adverse impacts of the project should be provided along

with item-wise cost of its implementation (Capital and recurring costs)

A NOTP |
. 30. “Permission for water requirement.

N

Ty Mg )

= c
- 1

'{T)‘e Project Proponent is required to conduct public hearing as per EIA notification,
]

2006.

g s
32.  Fresh base line data to be generated for EIA/EMP preparation. One season (non-

\ » ~monsoon) [i.e. March-May (Summer Season); October-December (post monsoon

‘A INO? , . , . S
~ season), December-February (winter season)]primary baseline data on ambient air

quality as per CPCB Notification of 2009 and its amendments, water quality, noise
level, soil and flora and fauna shall be collected and the AAQ and other data so
compiled presented date-wise in the EIA and EMP Report. Site-specific
meteorological data should also be collected. The location of the monitoring stations
should be such as to represent whole of the study area and justificd keeping in view

the pre-dominant downwind direction and location of sensitive receplors.

f__/

= Yo X ¥ i
Memge, 5. “w'd 4



i3,

34

s
’d

40.

41.

43.
44,
45.
46.

47.

i

Fund allocation for Corporate Environment Responsibility (CER) shall be made as
per Mimistry's O.M. No. 22-65/2017-1A.111 dated 1St May, 2018 for various activilies

therein. The details of fund allocation and activities for CER shall be incorporated in
EIA/EMP report,
Waste water shall be teated in in-house ETP and the treated wastowater shall be

continuously re-cireulated to full fill the water requirement of Air Pollution Control

Devices (APCDs) attached to the incinerator(s).

List of waste to be handled and their source along with mode of transportation.,

Layout maps of proposed common Bio-Medical waste treatment facility indicating
storage area, plant area, green belt area, utilities, ete,

Detals of drainage of the project site upto 5 km radius of the study arca. If the site is
within | km radius of any major river, peak and lean scasonal river discharge as well

as flood occurrence frequency based on peak rainfall data of the past 30 years. Details

of Flood level of the project site and maximum flood level of the river shall also be
provided.

Leachate Study Report and detailed leachate management plan to be incorporated.
Action Plan for measures to be taken for excessive leachate generation during
monsoon period.

The EIA documents shall be printed on both sides, as far as possible.
All documents should be properly indexed, page numbered.
Penod/dated of data collection should be clearly indicated.

Examine the deatils of monitoring of Dixon and Furon.

MoU for disposal of ash through the TSDF.
Examine and submit details of monitoring of water quality around the landfill site.

Details of the emergency preparedness plan and on-site & off-site disaster

management plan.
The consultant involved in preparation of EIA/EMP report after accreditation with

Quality Council of India / National accreditation board of Education and Training
(QCI/NABET) would ncypto T:lAlcé rtificate in this regard in the EIA/EMP
N

A i)
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3%

g3

reports prepared by them and data provided by other Organisation(s) Laboratories
including their status of approvals, etc. Vide Notification of the MoEF&CC dated

19.07.2013 as amended.

Additional Conditions:-
Show the proposed project as per Patna Master plan and fulfill the criteria of Patna

Master plan, if located within the master plan area.

The proposed project must fulfill the criteria of CPCR3 / BSPCB and other government

authority.
This term of reference is subject to any decision(s) taken by the concerned
departments(s) of the state government regarding establishment and operation of

common biomedical waste treatment facility in the state as per the extant

policy/guidelines/requirement. Issuance of this ToR does not guarantee the grant of
Environmental clearance.
(Sudhir Kumar)

Member-Secretary
SEIAA, Bihar

Member Secretary

SEIAA, Bihar
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’ ent of proposed

Minutes of Public Hearing for establishm
Common Biomedical waste Treatment Facilities (CBWTEF) by M/s
S-R. Solution, House No.-384/549A, East Lane of N.S.C.,
Sielkhpura, P.O.-B.v. College, Patna-800014.

This publj
Control Board, Patna and presided by the ADM,

November
Saturday, November 19,

the public Concerned.
This specific CBWTF is proposed at Mauza-Anio, Anchal-

Fatuha, Thana No.-72, District-Patna of Bihar:

VENUE: Utkramit Madhya Vidyalay, Anchal-Fatuha,
P.S.-Gaurichak, District-Patna.

Date & Time: 215t December, 2022; At: 11.30 A.M.

The following officials attended the Public Hearing:
1. Sri Amitav Sinha, ADM, Patna; and
2. Sri Anil Kumar, Regional Officer, BsPCB, Patna. =4

1. Smt. Daksha Gupta, M/s Shivalik Solid Waste Management

Ltd, Zirakpur, PUnjab.—140504; and
2. Sri Santosh Kumar Ojha, M/s S.R. Solution, House No.-
384/549A, East Lane of N.S.C,, Sheikhpura, P.O.-B.V. College,

articipate in the Public Hearing were 39

Number of persons p p
and their list is enclosed as Annexure-l,
Sri Anil Kumar, Regional Officer, BSPCB, Patna welcome

representatives of local public representa

Sri Amitav Sinha, ADM, Patna welc
public hearing. He highlighted significance of the project to the
ic and region. ADM told that we are here to hear you all and

DM said that Proposed project is
for disposal of biomedical wastes generated in hospital
ded that District administration

jﬁ;d_ ursing homes etc. ADM ad
Neekam Al kulpy Ssupport to the project and the public, similariv
Area-Patna

Regd. No.:17459
Expiry Date 21-11.2024
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any issue arises, we are available to resolve under the Rules. p c
Consultant of M/s S.R. Solution made a presentation on the
project in detail, Environmental Impact Assessment study
conducted and proposed mitigation measures for environment@
and social safeguards. On the end of presentation, Shri Anil Kumar,

questions/doubt/

RO, BSPCB requested participants 1o put

suggestions one by one.

Response of the Public & their opjnion:

In the public hearing following persons have expressed their

query/views/opinions as given below:

’Sl. Name & Address | Query/comments/s [ Response of Project l

No. uggestions raised/ Proponent/Consult |

given by the | ant. lr
participants at i
Public Hearing.

L. Sri Ajay Kumar | Said that there will -Environmental
Singh, Salempur, |pe emission of | consultant sSmt
Anchal-Fatuha, Diksha Gupta
District-Patna. s'_hOI(e' Hepatits replied that not a

diseases will spread; drop of liquid
liguid waste will be | wastes shall be
discharged. oOur | discharged; ETP will
farming lands are be established and
acdjacent to the site treated water shall | _

) ) i be re-used. |
wihiich is a fertile Adequate S |
land and they will| pollution control |
be destroyed. There | facilities shall be |
are fisheries | Provided including
activities nearby. onl!ne: continuous
emission

l

Women are working monitoring system.
i

in their agricultural
fields. It should be
established on
barren land.

2 Sri Shankar Dayal |Said that Second -
Singh, Sahjalpur, | china is being
Anchal-Fatuha, made; 50 villages
District-Patna.
are; area will l

become polluted
and it will be same

| as transport nagar.

Sri Pankaj Kumar, | Our agricultural
village-Saidanpur, |[land is only at a
distance of 10meter

Anchal-Fatuha,
from the brobosed

ron
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| 4. Sri Ram Babu | Came to know- -
'g Singh, Local | ‘Kachra plant khul
' villager, Anchal- | raha hai’. He was
Fatuha, District- | not in favour of the
| Patna. proposed CBWTF on
that specific site.
55. Sri  AJay Kumar |Stated that If the =
i Panday, Village- proposed project is
| Anio, Anchal- | 2% per approved
guideline of the
Fatuha, District- government, then
Patna. project should be go
ahead.
6 Sri Satish Kumar | Stated same as =
Dubey, Village- above. He wa.s in
Anio, Anchal- favor of the project.
Fatuha, District-
i Patna. -..
7 Sri Shambhu | Stated same as -
‘ Kumar Dubey, | above. He was in
Village-Anio, favor of the project.

| Anchal-Fatuha,
i District-Patna.

8 Sri Dinanath | Stated in favor of -
1 Dubey, Village- | the project. -
! Anio, Anchal-
Fatuha, District-
Patna.
9 sri Jitendra Dubey, | Stated that this -
! Village-Anio, A proposed plant will
' Anchal-Fatuha, harm us; cremation

: . of dead body will be
Distrl‘ct-Patna. taken place. This

specific project
should be pollution

. ] free.

10 Sri Arun Kumar | Stated that waste | The compensation
Singh, Local | shall be burnt, it is | of the acquired land |;
Villager, Anchal- | densely populated | shall be provided as
Fatuha, District- | area, there will be | per norms.

Patna. problem for local

people and no any
! labour will work in
nearby area. ‘

11 Sri Alok Ojha, Local | Stated that there is =
Villager, Anchal- | tendency to protest
ha, District- | any good work; if

$ adequate treatment

T ' facilities are
""'&UlamKJman provided, then what
Area-Palng

_Rega. No.:17459
Expiry Date 21-11.2024 N Page 3 of
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Stated that all such

12 Sri Kameshwer
Ojha, Village-Anio, |works for people
Anchal-Fatuha, and If It Is as per ’
District-Patna. govt. norms then It ‘
. |lsOK. —ee
13 Sri Alok Kumar |Stated that if .
Ojha, Village-Anio, |Project is safe :s pﬁ-:
t. norms then
Anchal-Fatuha, sgl'?c\:uld be allowed.
District-Patna.
14 Sri. Ojhaji, Village- |Stated Iin favor of -
Anio, Anchal- | the project.
Fatuha, District j
Patna. B
15 Sri Bam Bahadur |Stated to repeat | Consultant of thc!
Singh, Village-Anio, | about the project. project repeated
Anchal-Fatuha about the project ml
’ brief.
District-Patna. ) i
16 sri Rakesh Kumar |Stated In favor of e R
Singh, Local Village, | the project.
Anchal-Fatuha,
[ District-Patna.
(17 Sri Lallu Singh, | Stated ‘that he was -
!' Local Village, | not in favor of the
f ' Anchal-Fatuha, project. ]
| District-Patna. l
IFIB Sri  Om Prakash | Stated that he was| - |
| ,Singh, Local Village, | hot in favor of the [
,' Anchal-Fatuha, project. !
District-Patna. l
/TQ SFi  Avinash Singh, | Stated that he was - l
| Local Vvillage, [ NOt in favor of the i
l| Anchal-Fatuha, project.
_— L District-Patna. _
(‘_‘[bd. ,5tI Raju Kumar, | Stated that he was -
) Village, | ot Iin favor of the
Anchal-Fatuha, project. !
istrict-Patna. ]
"~ Ramakant | Stated that he was o -
ar, Village- | not in favor of the
. anpur, Anchal- project.
TF_ i Atuha, District-
22 Sri. Sonu Kumar, |Stated that he was oA
/ Local village, | "ot in favor of the
| Anchal-Fatuha, project.
L N I [ I
> ol 5
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N &
123 J[sri Vijay Singh, | Stated that he was |

The public hearing has been conducted successfully. The
proceedings of the public hearing are recorded and video -takenr.
The same shall be submitted to all concern and the authority for
necessary action.

Anchal-Fatuha, project.

l District-Patna.

A1y, . :
(Anil I%uﬁ"\%r) (Amitav Sinha)
RO, BSPCB, Patna ADM, Patna

rage >o0r >
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Bihar State Pollution Control Board

Parivartan Bhawan, NSB-2, Patliputra Industrial Area, P.O.-Sadakat Ashram, Patliputra,
Patna-800 010 Patna, Date:-

Letter No.:-P/T6-100/22
IFrom.

S. Chandrashekhar, IAS, Member-Secretary

To.

Shri Amitabh Sinha. Additional District Magistrate,
Collectorate, General Branch, Patna.

Executive Oflicer, Zila Parishad, Patna

General Manager. District Industries Centre, Patna.

Executive Officer, Municipal Council, Fatuha, Patna-803201

Subject: M/s. R Solution, House No.-384/549 A, East Lane N.S.C.,
Sheikhpura, P.O.-B.B.H. College, Patna held a round of public hearing for
Environmental Clearance of the project for establishment of Common Bio-
Medical Waste Treatment Facilities in Mauza-Ainio, Anchal- Fatuha, Police

Station No. 72 of District Patna. in relation.

Sir,

On the above subject, it is to be informed that the public hearing for
environmental approval of the project was held on 21.12.2022 at 11:30 am in
Upgraded Middle School. Ainio, Anchal-Fatuha, Police Station-Gaurichak,
District-Patna. A copy of the Transcript and video CD of public hearing is
being sent attached so that it can be displayed for perusal of the people of the

affected area.

Sent for information and necessary action. é

Neelam Kumari
* Area-Palna
Rega No 17459

Expry Dalg 21 11,5024
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Enclosed: Record of public hearing and video CD.

(S. Chandrashekhar)

Member Secretary

Memorandum: Patna, Date:

Copy: Sent to Member Secretary, State Environment Impact Assessment
Authority (SEIAA), Bihar, Beltron Bhawan, Shastri Nagar, Bailey Road, Patna
for information and necessary action. Complaints are being submitted (o the
Council regarding the shared bio-medical waste treatment facility unit - M/s
Sangam Mediservices Pvt. Ltd., Bairia, Patna and others repeatedly regarding
the proposed unit (M/s S.R. Solution). In this regard, copies of the complaints
dated 19.12.2022. 28.12.2022 and 23.12.2022 are being attached and sent for

necessary action.

(S. Chandrashekhar)
Member Secretary

Memo:- 14 Patna, Date : - 04.01.2023

Copy:- Authorized Signatory, M/s. R. Solution, House No.-384/549 A, East
Lane N.S. C., Shekhpura, P.O.-B.B.H. College, Patna for information regarding
their letter dated 28.10.2022. Transcript and video CD of public hearing. A copy

is being sent enclosed.

\w (S. Chandrashekhar)
Member-Secretary
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IN THE HIGH COURT OF JUD]CATURE AT PATNA
Civil Writ Jurisdiction Case No.2031 of 2023

—_——
—_——=—

d h

- Petitioner/s
Versus
T'he State of Bihar through the Chyef Secretary, Government of Bihar, Patna
The Principal Secretry,

Department  of Health and Family , Welfare,
Governmen of Bihar, Vikash Bhawan, Baily Road, Patnga

d

The Principal Secretary,
Change, Government of Bihar, Vikash Bhawa
The Bihar State

Pollution Contro| Board, 1
Panivesh Bhawan, Plot No NS-B2 Patlip
Patna

Department of Environment, Forest and Climate
n, Patna.

hrough 1he Mcmber-Secrelary.
utra Industrig] Area, Patliputra,
The Member Se

cretary, Bihar Sia
Bhawan, Plo No

NS-B/2 Patliputra
The Executive Di

te Pollution Conirol Board, Parvesh
Industrial Arca, Patliputra, Pamna

rector, State Health Society, Pariwar Kalyan Bhawan,
Sheikhpura, Bailey Road, Patna

The Bihar Medical Services a
Bihar State Build
Nagar, Paina thro

6

nd Infrastructure Corporation Lid., 4th Floor,
ing Construction Com

pany Lid.. Hospital Road, Shahin
ugh 1ts Managing Director

The Managing Director, Bihar Medical Services and Infrastructure
Corporation Lid, (BMSICL), 4th Floor, Bihar Siate Building Construction
Company Lid, Hospital Road, Shahin Nagar, Patna

Manager (Procurement), Bin
-orporation Lid., (BMSICL),
Ompany Ltd., Hospital Road,
The District Magistrate, Madhepura

The Distriet Magistrale, Bhojpur.

S1'S Chandry Sh
State Pollution Cg
Indusirial Area, P

ar  Medical
4th Floor, Bihar
Shahtri Nag

Services and
State Building
ar, Patna
10
11

12 ckhar, presently posted as the Member- Sccretary, Bih
ntrol Board, Parive

sh Bhawan, P|og No. NS-B/2 Pathputra
alliputra Industrial Area, Patliputra, Patna

ar

——
with

- Respondenys
__-—_—t——_-‘—__'_~_‘—___‘—‘—_.___—~_~_=_=___:_'=h=::;'-——
ST \

il \

Atear-Dair e SN

F-(“."-‘; No A T45Y ;

by Dale?tn0s /)
\ " 4

.\\ e N f
i O V4



Patna High Coun CWIC No.2031 of 2023(9) drt 13-07-2023
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M/s Sangam Mediserve Pyt Ltd Having its Registered office at 189 Sector-
D, Shantipuram, Phaaphamnu, Prayagraj- 211012 (Uttar Pradesh) through one
of 1ts Directors namely Sandeep Kumar Singh, aged about 46 years, Male,
Son of Lal Sahab Singh, Resident of 189-D, Shantipuram, Allahabad,

Phaphamau, Lehra, PS.- Prayagraj, District- Allahabad known as Prayagra,
(Uttar Prudcsh)

.. Pelttioner/s

, Forest and Climate Change, Government of India, New Delhi.

The Additional Secretary, Department of Enyiron
Change. Government of India, New Delh;

3 The State of Bihay through the Chief Se

~J

ment, Forest and Climate

cretary, Government of Bihar, Patna

4 The Principal Sccretary, Department  of Health and Family Welfare,
Government of Bihar, Vikash Bhawan, Baily Road, Patng.

5  The Principal Secretary, Department of Environment,
Change, Government of Bihar, Vikash Bhawan, Patna

6. The Chairman, Central Pollution Control Board, p
Arjun Nagar, Delhj- 110032

Forest and Climate

anvesh Bhawan, Fagl

7 The Regional Director, Central Pollution Contro] Board, 502, Southem
Conclave, 1582, Rajdanga Main Road, Kolkata- 700107

8 The Member- Secretary, Central Pollution Co

ntrol Board, Parivesh Bhawan,
Last Ajun Nagar, Delhi- 110032

9 The Chairman, Bihar State Pollution Control Board, Parivesh Bhawan, Plot
No NS-B/2 Patliputra Industrial Area, Patliputra, Patng (Bihar)- 800010

10 The Member- Secretary, Bihar State Pollution Control Board, Parivesh

Bhawan, Plot No. NS-B/2 Patliputra Industrial Area, Patliputra, Patna
(Bihar)- 800010

11 The Executive Director, State Healih Society,
Shcikhpum, Baily Road, Patna- 800014,

12 The Director, Indira Gandhi Medical Institute  of
Sheikhpura, Baily Road, Patna- 800014,

13 The District Mngislralc-cum-(‘ollcclor. Collectorate, Patng
14 The Civil Surgeon, Office of Cvil Surgeon, Gardanibagh, Patna.

15 Member Secretary, State Level Environment Im
Bihar having its office at 2nd Floor, Beltron Bh

Pariwar Kalyan Bhawan,

Medical Sciences,

pact Assessment Authority,
awan, Shastri Nagar, Patna

Respondenvs

—*——-_‘—=:=:-—‘_—-r=_—v_,_—

Appearance ;
(In Coval Writ Jurisdiction Case No. 2031 of 2023)
For the Peutioner/s Shri S.D Sanjay, St Advocate

with Mr Mohit Agarwal, Ms Priya Gupta
and Mr Rahul Kumar, Advocates

é Jﬂ
Neeiam Kuman

Are@-Patna
Regd No. 17459
Expiry Date 21-11-2024
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Patna High Cout CWIC No 2031 of 2023(9) de 13-07-2023

R
For the State Mr Rajeshwar Singh, GA 10
U Cnal Wit Junsdiction Case No. 376 of 2023)
For the Petitoner s Shn 8.D. Sanjay, St Advocate

with M. Mohit Aganwal, Ms. Priya Gupta
and Mr Rahul Kumar, Advocates

For the State Mi Ryjeshwar Singh, GA 10

For the UOL Dr KN Singh, ASGI

For the 1GIMS Me Suml Kumar Singh, Advocate
Forthe CPCR M. Bita Singh, Advoecate

For the BAPCR Mre Parjat Saurav, Advocate

tor the State Health Socweny Dr Anand Kumar, Advocate

For the SEIAA Mr Rumar Ravish, Advocate

Forthe Prvate respondent Mr Surendra Kumar Singh, Advocate

= e -

e

CORAM: HONOURABLE MR, JUSTICE P. B. BAJANTHRI
and
HONOURABLE MR JUSTICE JITENDRA KUMAR
ORAL ORDER

(Per: HONOURABLE MR JUSTICE P. B. BAJANTHRI)

In the wstant petition, petitioner has prayed for the

tollowmng reliefs:-

"(1) For Quashing the part of
Notice Inviting e-Tender bearing No
CLS84/2022210 dated 22.12.2022 floated
by the Respondent Bihar State Pollution
Control Board, Patna whereby e-tender
has  been invited for selecuion of
enterpreneur  or  service provider  for
setting up and operating Common Bio-
Medical  Waste  Treatment  Faciliny
(CBWTF) in Bihar (Pama-2, Gopalgan,
Madhubani-1, Sasaram-1, Muzaffarpur-1,
Bhagalpur and Gaya-1) tro the extent with
respect  to  exclude the districts  of
Madhepura, Supaul, Saharsa, Purnea,
Katihar Kishanganj and Araria and also
the distreits of Patna, Bhojpur, Nalanda,
Buxar and Rohtas as Respondent BMSICL
had earlier floated e-tender bearing NleT
Reference No. BMSICL2019-20/ME 153
inviting  tender  for  establishing  and
operating CBWTF in Madhepura covering
Government and  Private Healthcare
Facilities in the districts of Madhepura,




&)

Patna High Court CWIC No.2031 of 2023(9) dt 13-07-2023
4/6

Supaul, Saharsa, Purnea, Katihar and
Kishanganj and another tender bearing e-
Tender NIT Reference No. BMSICL/2018-
19/ME 155 Jor establishing and
Operating CBWTF at Koelwar covering
distreit of Pama, Bhojpur, Nalanda, Buxar,

Kaimur whermn the petitioner was declared
L-1;

(i1) For holding that the part of
the impugned NleT dated 22.12.2022 has
been arbitrarily  published by the
Respondent Bihar State Pollution Control
Board, Patna without considering the fact
that the Respondent BMSICL had earlier
published two NleTs Jor establishment and
operation of CBWTF under public private
partnership mode covering many districts
included in the impugned NleT wherem the
petitioner has been declared L-1 and the
same has not yet been withdrawn by the
Respondent BMSICL;

(i) For direction upon  the
Respondent BMSICL 1o conclude the
proceedings of the tenders published by it
bearing NleT Reference No.
BMSICL/2019-20/ME 153 and e-Tender
NIT Reference No, BMSICL/2018-19/ME
155 wherein the petitioner was declared L-
I and lands from the concerned District
Magistrates have also being demarcated
and allotted for establishment of new
CBWTF in_favour of the petitioner;

(1v) For any other relief or
reliefs to which the petitioner is found
entitled in the facts and circumstances in
this case.”

2. On 28.02.2023, the following order was passed by

this Court:-

"Matter related to tender process



Patna High Court CWJC No.2031 of 2023(Y) dt 13-07-2023 ?
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in respect of establishing Common Bio-
Medical Waste Treatment Facility in
various districts of State of Bihar

Bihar Medical Services and
Infrastructure Corporation Limited (for
short 'corporation’) have processed the
notice inviting tender on 18.10.2019 and it
has reached the state of opening of
financial bid. For want of land process of
NIT 1ssued by the corporation could not be
finalised When things stood thus, State
Pollution Control Board proceeded to
iIssue  noftice inviting  e-tender on
22 12 2022 The petitioner is a successful
bidder as claimed by him with reference to
NIT issued bv the corporation. Therefore,
there is an overlapping as to who is the
competent  authority  whether  Bihar
Medical Services and Infrastructure
Corporation Limited or State Pollution
Control Board is the subject matter

In  this regard, the Chief
Secretary, Government of Bihar, Patna is
hereby directed to file affidavit with the
relevant rules and apprise this Court who
is the competent authority to proceed with
the NIT in respect of establishment of
Common Bio-Medical Waste Treatment
Facility in various distreits of the State of
Bihar before the next date of hearing

Relist this matter along with
CWJC No. 376 of 2023 on 21 03.2023."

3. During pendency of the present petition, subject

matier of NIT has been cancelled vide Memo No. 1506 dated

26.06.2023. Therefore, both the present petitions stand disposed

off as it has become infructuous reserving liberty to the

&) ;
‘\ ~
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respective petitioner 10 question the competency of the authority

with reference to observation made on 28.02.2023 1n future

tenders

(P. B. Bajanthri, J)

( Jitendra Kumar, J)
Vikash/'-

Neo . humad
kiea-Palna

Read o 17438

Expry Date 21-11-2024
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IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No0.10325 of 2023

Medicare Environmental Management Pyt Lid.

Petitioner/s
Versus
State of Bihar & Ors
Respondent's
Appearance | e
For the Petitioner’s Mr Brisketu Sharan Pandey, Advocate
For the Respondent/s Mr Pratik Sinha, Advocate
For the BSPCRB Mr Panjat Sauray, Advocate
CORAM: HONOURABLE MR. JUSTICE P. B. BAJANTHRI
and
HONOURABLE MR. JUSTICE JITENDRA KUMAR

ORAL ORDER
(Per: HONOURABLE MR. JUSTICE P. B. BAJANTHRI)

Respondent — Bihar State Pollution Control Board 15
hereby directed to file their counter affidavit positively before
the next date of hearing.

7 Relist this matter on 25.08 2023

31 In the meanwhile, Board 1s hereby directed not 1o
proceed with the fresh tender insofar as Common Bio-Medical
Waste Treatment Facility at the location set at Patna,

Muzaffarpur, Bhagalpur and Sasaram
4. State has been arrayed as Respondent Nos. | & 2
without their being any relief sought against them, accordingly.

petitioner 18 hereby directed t0 delete their names during the

course of the day

(P. B. Bajanthri, J)

( Jitendra Kumar, J)
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STATE LEVEL EXPERT APPRAISAL COMMITTEE (SEAC), BIHAR
2™ Floor, BELTRON Bhawan, Shastri Nagar, Patna — 800023.

s
o~ @ |

Ref. No. - G0 Patna Dated:-2‘7‘02.\2023

MINUTES OF 18" MEETING OF STATE LEVEL EXPERT APPRAISAL
COMMITTEE (SEAC), BIHAR CONSTITUTED ON 12.08.2021

VENUE: SEIAA Office
DATE: 20" February, 2023

Minutes/Proceeding of the Meeting

1. Opening Remarks of the Chairman: The Chairman and Members extended warm

welcome with each other and other participants of the meeting. Thereafter, the meeting

was opened for the proceedings as per the agenda adopted for the meeting.

2. Confirmation of Minutes of 17" Meeting (17/2023) vide Ref. No.- 13, dated
09.01.2023 of State Expert Appraisal Committee held on 09™ January, 2023. The
State Expert Appraisal Committee, hereinafter called the SEAC, was informed that no

representation has been received regarding projects considered in meeting held on 09™

January, 2023, Minutes of meeting of the said SEAC was confirmed.

3.  Consideration of Proposals: The SEAC considered the proposals received as per the
agenda adopted for 18" meeting (18/2023) vide ref. no. 74 dated- 10.02.2023. The key

points of deliberations held were as follows.

4. With regard to the proposals submitted for the real-estate/ apartment/ residential
building projects, industry, etc. and various issues concerning the green belt area /

greenery, human health hazards and staf03 of Waste Management, etc. were thoroughly

discussed and scrutinized.

Neeiam Kumay
Area.pain,

Regd No 17456

txpiry Daje 2!.”,20?

Q 3
O X
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ithi nonths from
AND submit a detailed action plan within three mon

period of six months, Sl —

date of grant of Environmental Clearance

GENDA ITEM NO. 11 | -
. | Waste Treatment Facility at Mauza:- Ainlo, Te

osed Capacity:-
Fatwah, District:- Patna, State:- Bihar, by M/S S. R. Solutions [Prop 30,0 -
. _ 1

Incinerator — 750 Kg/hour, Autoclave - 1000 Liters/batch, Shredder Kg/h

Effluent Treaiment Plant — 10 KLD] — Reg. Environmental Clea rancc‘mom)
(File No.: SIA/7(da)/2036/2022, Proposal No.: SIA/BR/INFRA2/41451 A

Proposed Common Bio-Medica

Environment Consultant: M/s Shivalik Solid Waste Management Limited.

Application along with filled up Form - I, Prefeasibility Report and Environment

Management Plan in the prescribed format was submitted to SEIAA, Bihar on 03" June,
2022 for obtaining Terms of reference (ToR). ToR has been granted by SEIAA, Bihar vide
F. No.:- SIA/7(da)/2036/2022, dated 29.07.2022 and Public Consultation has been conducted
by Bihar State Pollution Control Board, Patna on dated 21.12.2022. Final EJA in the
prescribed format was submitted to SEIAA, Bihar on 30"January, 2023 for obtaining
Environmental Clearance (EC).

The Project Proponent along with environmental consultant M/s Shivalik Solid Waste
Management Limited, made a presentation on the key paramelers and salient features of the
project. Based on the discussion, the committee decided 1o keep this project proposal in
abeyance till the time the disposal of the tender called by Bihar State Pollution Control

Board, for establishment of additional Common Bio-Medical Waste Treatment Facility for
Patna,

Consideration of Terms of Reference Proposal

AGENDA ITEM NO. 12

Proposed Metallurgical Project "Dina Mahabir Re-rollers Private Limited"
Agamkuan, Tehsil:- Patna Rural, District:- Patna, State:- Bihar;

at Mauza:-
Area:- 3.8 Acres by

M/s Dina Mahabir Re-rollers Private Limited [Proposed production capacity of TMT

Bars 94,500 TPA) - Reg. Terms of Refe
(File No.; SlA/3(a)f2245l2023, Proposal

ce

0.: SIA/BR/IND1/411 172/2022),

[’ )\\{'__ - \""" //
\,,:_’" i -



3

6

~13
rﬂnmc.uw—m"faﬁ-‘"'

A
ICATURE AT PATN
HIGH COURT OF JUD

o THEC‘!vil Writ Jurisdiction Case No.14110 of 2023

Y i - B.V. College,
M/s SR. Solution, East Lane of N S.C., Shc:khpura./jl’&gA le\llastrjnaggar,
Patna-14, Ward No.- 05, East Lane of NSC., H.No- 3840 A, Hindiragas
Patna B;har Through its Proprictor Sri Sanlusﬁ KummG _| ri’c;mk S
S’o L‘ulc Kameshwar Ojha, R/o Village- Ainio, PS- Gau A

Patna

.. Petitioner/s

The State of Bihar through {he Principal Secrctary. Depa}:’_tgﬁn‘t” a:f
Environmeny, Forest and Climate Change, Govt. of Bihar, Vikas a .
Patna.

The Principal Secretary, Department of Environment, Forest and Climate
Change, Govt of Bihar, Vikash Bhawan, Patna

The Chairman, Central Pollution Conlrol Board, Parivesh Bhawan, Eagt
Arjun Nagar, Delhj- 110032

The Stare Environment Impact Assessment Authority (SEIAA) I‘hmugh its
Charrman, 2nd Floor, Beltron Bhawan, Shastri Nagar, Patna-23, Bihar

The State Expert Appraisal Committee (SEIAA), through s Chairman, 2pg
Floor, Beltron Bhawan, Shagiri Nagar, Patna-23, Bipay

The Chairman, Bihar Pollution Contro] Board, Parivesh Bhawan, Pjoy No -
NS-B2 Patliputra Industria) Area, Palliputra. Patna,

The Member Sccrelary, Bihar Pollution Control Bo

ard, Parivesh Bhawan,
Plot No - Ns.B/2 Patliputra Industrial Area, Patlipu(r

a, Patng.

...... Re‘spondenm
:-‘:—-*—:——“———_.___'_ﬁ—-——‘__'——‘—-—.___"— == —————

Appearancy »
For the Petitioner/s Mr.Surendrg Kumar Singh, Ady
Mr. Sudhg Chandra, Ady,
Mr, Bidyanang Singh, Ady
For the S1a1¢ MrPK Shahi (AG )
. Mr Manish Dhari Singh, AC 10 AG
For the Bspcp Mr Abhimanyy Singh, Ady
l-_u: the SEIAA, Bihar Mr. Kumar Ravish, Adv.
For the Intervenor Mr. Lokesh Kumar, Advocate
Mr Monj, Agrawal, Ady
Mr. Rahy) Kuma, Adv.
Ms Binbiig Singh, Ady
ONOURABLE MR JUST

.

)
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petitioner has stated that during the pendency of the present writ
petition, the application of the petitioner for granting congent 10
establish and operate the umt of common Hio-Medical Wast
Tretment Facility was rejected. The petitioner intends to move
the National Green Tribunal Eastern Zone, Kolkata by away of
appeal against the said order. Learned counsel appearing on
behalf of the petitioner seeks permission to withdraw the present
writ petition with a liberty to avail alternative remedy available

1o him

2. Having regard to the same, the present wnt petition

1s disposed of with the aforesaid liberty.

(A. Abhishek Reddy , J)
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STATE LEVEL EXPERT APPRAISAI, COMMITTEE (SEAC), BIHAR
2™ Floor, BELTRON Bhawan, Shastri Nagar, Patna — 800023,

Ref No 106 Patna Dated: - Z-Hf 02/20 217

MINUTES OF 35" MEETING OF STATE LEVEL EXPERT APPRAISAL
COMMITTEE (SEAC), BIHAR CONSTITUTED ON 12.08.2021

VENUT: SEIAA Office
DAT . 17" February, 2024,

1. Opening Remarks of the Chairman: The Chairman and Members extended a warm
welcome to each other and among participants of the meeting. Thereafter, the meeting

was opened for the proceedings as per the agenda adopted for the meeting.

2. Confirmations of Minutes of 34" Meeting (34/2023) vide Ref No.-25, dated -
12.01 2024 of State Expert Appraisal Committee held on 10™ January. 2024. The
State Expert Appraisal Committee, hereinafier referred to as SEAC, was informed that
no representation has been received regarding projects considered in the meeung held
on 10Manuary, 2024. The minutes of the said SEAC meeting was confirmed by the

Commitiee

3. Consideration of Proposals: The SEAC considered the proposals receiv ed as per the

agenda adopted for the 35" meeting (35/2024) vide Ref. No. - 100, daed- 14.02.2024

The kev peints of the deliberations held were as fallows

4.  With regard to the proposals submitted for the Real-estate / apartment / Residentiul

building projects, industry, Sand Mining project, etc. the commiltee discussed about
how to get the E.C. conditions complied during and after the completion of the projects
and various 1ssues concerning the greenbelf area / greenery, public health hazards. and

status of Waste Management, elc. were thotoughly discussed and scrutmized.
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Consideration of Environmental Clearance Praposal

ACTNDATTEM NO. 01

Croposed  Common  Bio-Medieal  Waste  Treatment  Facility  at Mauza:-
\inio, Tehsil:- Fatuha, District:- Patna, State:- Bihar, by M/S S, R. Solutions; (Total
\rea: 1.1 Acres)  (Fite  No.  :SIA/7(da)/2036/2022, Proposal  No:

STABRANTRA2AISIA2023).

Uevironment Consultant: -Shivalik Solid Waste Management Limited
Application along with filled up Form - L. Pre-feasibility report and Environment
Management Plan in the prescribed formal was submitied to SEIAA. Bihar on 03" June
2 e obtamiag Terms of Reference (ToR) SEIAA, Bihar issued ToR Vide F No
v Tidan 2036 2022 dawd 2907 2022 and public hearing for the proposed project was
cactew my Binar Swie Pollution Control Board on 21.12.2022. Final EIA report was
biitted by Praject Proponent in the prescribed formal to SEIAA, Bihar on 30.01.2023 for
“btaining Lnvironmental Clarence (EC).
Farlier in the meetmg dated—20.02.2023, the commitlee decided 1o keep this proposal
Canee til the disposal of the tender (Eol) called by the Bihar State Pollution Contiol

Soard (BSPCB) for the establishment of additional Common Bio-Medical Waste Treatment
acilities
Ihe Project Proponent along with the Environmental consultant made a presentation
o i kes parameclers and salient features of the project. Based on the discussion, the
aomtice perused the letter no.-205 dated 24.01.2023 received from the Bihar state
“sllvhon Control Board (BSPCB) regarding the counter affidavit filed in CWJC No
1411072023, S R Solution Vs The State of Bihar & Ors before the Hon'ble Pana High Court
wnd the additional conditions imposed in the ToR granted to the project proponent. The
mmittee ahserved that the Project Proponent has not complied with the additional
cens e 2 and 2 oas mentioned i the ToR issued to the Project Proponent. From the
wrusal of the counter affidavil, the commitice observed thal the BSPCB cancelled 1t
Arlier tender inviting Expression of Interest (EQI) for establishing additional Common Bio-
| Waste Treatment Facility (CBWTE) in various districts in the Staie, as per the

jidelines issued by the CPCB as preseribed in the Bio Medical Waste Management

Modiea

'
AN :-

P oies 2016 Later. the BSPCD floated re-tender as per (he revised guidelines issued by the

¢ PCB after considering the gap analysigvegarding the disposal capacily of the existing
facthities vis-¢ Y T [ Waste, then it has been found that at present

- ved?]
/7? i "Umarf
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-
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there is no need of additional facility for Patna district, as the existing facility is possessing
the required treatment facility to dispose the bio-medical wasle in the Patna coverage arca
The commuttee has also noted that the counter affidavit (filed by 1he BSPCRB) also discloses
that the Hon'ble Patna High Court has mposed a stay on the Board's decision 10 issue re.
tnder, and this matler is under consideration of the Hon’ble Patna High Coun During
discussion in the presence of the Project Proponent, it was informed by the Member
eretary of the SEAC who is holding the post of (he Member Sccretary of BSPCB 0 the
sdtnntiee (SFAC) that the project proponent has not participated in the iende; Process
Siated by the BSPCB  Ag per the revised guidelines notified by the Central Pollution
tontrol Board (CPCB) jn conformity with the prescribed provisions of the Bio Medical
Waste Management Rules, 2016, the concerned SPCB 15 expected 1o ISSUE d notice inviting
Fapression of Interest (Eol) for development of g CBWTI ina coverage area and instrict (he
riccesstul proponent 10 obtain EC as per FlA Notification. 2006. The project proponent
s case has approached the SEIAA on his own withou participating n1 the tender process s
prescribed. Therefore in the facts and circumstances as mentioned aboy ¢. the committee afier

discussion and due diligence has decided 10 recommend for rejeclion of this proposal for {)ye

Invironmenta) Clearance

AGENDA ITEM NO. 02

Proposed Residentjal Building Project “Thakur Singh Suncity Complex* at Village:-
Hario, rlnm:a-Chandnuti, Dist-Gnyu, State-Bihar; by Mys Bhuswami Buildeon Privyge
Limited [Total Plyt Area:-16915.86m>, Total Built-up Area-35312.43 m’)
Environmenta) Clearance,

- Reg.-

(File No, : SlA/'B(a)/2485l2023, Proposal No; SIAIBR/INFRA2!447629/2023).

Environment Consultant: M/s PARAMARSH (Servicing Envitonment and Development)

Application along with filled up Form - 1. Fony - lEA) and Coneeptual Plan in (e

prescribed formar was submitted to SEIAA, Bihar on 19" Ocober, 2023 jor obuinmg
Environmental Clearance (EC).

Larlier in the meeting dated — 08.11.2023. the commiltee directed
Proponent 1o submit the plan of Residential

the project

uilding / Block for Leconomicaily weaker

sechon (EWS) The Committee also decided to Make o site visit o the Proposed project sire
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State Environment Impact Assessment Authority, Bihar
Government of India

Ary apneal against this ciearance shall lie with the National Green Tribunal, If preferred,

':‘“ ﬂ;Uﬂl period of 30 days as prescribed under Section 16 of the National Green Tribunal
. L

The proponent shall upload the status of compliance of the stipulated EC ronditons,
trclucing resits of maonitored data on their website and shall update the 52me
ponacically. It shalt sirmultaneousty be sent to the Regionel Office of MoEF, the
cspocive Zonal Ofice of CPCB and th SPCB. The criteria poliutant levels namety; 5P,
Q3PP S02, NOX (ambient levels as well as stack emissions) OF cribcsl sectorai
paramaters, indicated for the project shall be monitored and displayad 2l 2 conveniznl
iccation naar the main gate of the company in the public domain.

_4'
{ 1 T R

- ,.r{'_-'

(Prof. R.C. Sinha)
Chairman SEIA%, Bihar
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State Environment Impact Assessment Authority, Bihar
2" floor, Beltron Bhawan, Shastri Nagar, Patna - 800 023.

Ref, No. - {90 Patna, Date:- 06 [ 03[2024-

Minutes of the 52" mecting of SEIAA, Bihar, constituted on 12-08-2021 convened on
02""March, 2024

A meeting of SEIAA was convened on Saturday, 02.03.2024. Following members
were present in (he meeting,

Present: -

I Shn Atul Aditya Pandey - Chairman.
2. Shn Arun Prakash - Member.
3. Shn Abhay Kumar . Member Secretary

Agenda ltem No.- 01

Sand Mining Project on river Ulai at Jamui Block No. — 04 Sand Ghat of Jamui
district, Area — 05.0 Ha. (File No.:- SI1A/1(a)/2326/2023. Online Proposal No.:-
SIA/BR/MIN/444603/2023).

> Proposal discussed in SEAC onl7™ February, 2024 and recommended for

Environmental Clearance with Standard conditions along with special conditions.

Ve Resolve of the SEIAA :-
The Froposal was discussed in the light of the letter received from IA —
Division, Ministry of Environment, Forest and Climate Change (MoEF&CC), Govt.
of India vide FF.No,L.-110] 1/13/2021-1A-11(M) dated 4% December 2023 and also the
Bihar Mincrals (Prevention of lllegal Mining Transportation and Storage
(Amendment) Rules 2019 regarding clarification on imposing conditions relating to
manual / semi-mechanized / mechanized method of mining in the environmental
clearance relating to the sand in Bihar particularly where the District Survey Report
’({DSR)Ih.as

/ AN
C-\',—l Joik
/ '} st

¢n approved for one-meter mining depth.

—

has recommended to grant Environmental Clearance (EC), with
in addition to special conditions i.e. (a) The proposed plantation

of indigenous and fast growing species of trees must be done

A




D

and proper carc must be taken to ensure 100% survival. Plantation of a minimum of 5
feet tall plants must be done in the 1 year of lease period and properly maintained till
the validity of Environmental Clearance. (b) The Project Proponent shall execute and
conduct measurable Corporate Environment Responsibility (CER) activities like
facilities for drinking water supply, infrastructure creation, solar power, Rain Water
Harvesting, Solid Waste Management Facilitics, sanitation, essential furnitures for the
local government schools and Anganwadi Kendras. A display board must be placed
for the information (o the public (with intimation to the concerned District Magisirate
and the concemed district level officers of the concerncd departments). (¢) Under the
Corporate Environment Responsibilities the modalities of all expenditure on skill
development programme need to be done in consuliation with and guidance of Bihar
Skill Devolvement Mission. (d) Project Proponent has {o fix display board on each
mining sile mentioning thereupon various activities to be done under Environment
Management Plan (EMP). (e) The Project Proponent should undertake the sand
mining limited to 01 meter (one meter) depth by semi-mechanised method (without
using any heavy machine), preferably by manual excavation. () The Project
Proponent must maintain existing ponds nearby, if any. (g) Proper care should to be
taken during transportation of sand from the sand mining site. There should be
freeboard of atleast 03 inches from the body level of the vehicle, so that the sand
doesn’t get spilled on the road and doesn’t affect the air quality as well. (h) Observing
the increase in the number of deaths due to lightning in Bihar, the SEIAA resolved to
direct the Project Proponent 1o instal] lightning arrestor in the area concemed to
protect the inhabitants from hazards like lightning. (i) The Proponent must submit
untreated high resolution satellite images with stereoscopic 3D view from the
National Remote Sensing Center (NRSC), Hyderabad for the month of June and
December every year, along with the respective half-yearly compliance report in hard
and soft copy. The conditions be fulfilled along with standard conditions as imposed
by the SEAC (Annexure — A) in its MoM (Ref, No. 106, dated 27.02.2024).

The SEIAA resolved to grant EC in view of the recommendation of SEAC,
letter of the MoEF&CC (dated 04.12.2023) and Bihar Minerals (Prevention of Illegal
ation and Storage (Amendment) Rules 2019.
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Agcnda Item No.- 02

Sand Mining Project on river Kiul al Jamui Block No. — 05 Sand Ghat of Jam?i
district. Area - 23.40 Ha. (File No.:- SIA/1(2)/2280/2023. Online Proposal No.:-
SIA/BR/MIN/445780/2023).

> Proposal discussed in SEAC on17" February, 2024 and recommended for

Environmental Clearance with Standard conditions along with special conditions,

> Resolve of the SEIAA:-
The Proposal was discussed in the light of the letler received from 1A —
Division, Ministry of Environment, Forest and Climate Change (MoEF&CC), Govt.
of India vide F No.L-1101 1/13/2021-1A-11(M) dated 4™ December 2023 and also the

Bihar Minerals (Prevention of Illegal Mining Transportation and Stlorage

(Amendment) Rules 2019 regarding clarification on imposing conditions relating to
manual / semi-mechanized / mechanized method of mining in the environmental

clearance relating to the sand in Bihar particularly where the District Survey Report

S e o S e

(DSR) has been approved for one-meter mining depth.

The SEAC has recommended to grant Environmental Clearance (EC), with

standard conditions in addition 1o special conditions i.e. (a) The proposed plantation
consisting of mixture of indigenous and fast growing species of trees must be done

and proper care must be taken to ensure 100% survival. Plantation of a minimum of 5
feet tall plants must be done in the 1

RN SRR

year of lease period and properly maintained til]
the validity of Environmental Clearance. (b) The Project Proponent shall execute and

conduct measurable Corporate Environment Responsibility (CER) activities like
facilities for drinking water supply,

infrastructure creation, solar power, Rain Water

Harvesting, Solid Waste Management Facilities, sanitation, essential fumitures for the

local government schools and Anganwadi Kendras. A display board must be placed

for the information to the public (with intimation {o {he concerned District Magistrate
and the concerned district leve] officers of the concerned departments). (¢) The

Project Proponent should undertake the sand mining limited to

01 meter (one meter)
/_dcp'ils by semi-mechanised method (without using any heavy machine), preferably by
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vehicle, so that the sand doesn’t get spilled on the road and doesn’t affect the air
quality as well. (f) Observing the increase in the number of deaths due to lightning in
Bihar, the SEIAA resolved (o direct the Project Proponent to install lightning arrestor
in the area concerned to protect the inhabitants from hazards like hightning. (g) The
Proponent must submit untreated high resolution satellite mmages with stereoscopic
3D view from the National Remote Sensing Center (NRSC), Hyderabad for the month
of June and December every year, along with the respective half-yearly compliance
report in hard and soft copy. (h) The Project Proponent should submit the replacement
study report. The conditions be fulfilled along with standard conditions as imposed by
the SEAC (Annexure — B) in its MoM (Ref No. 487, dated 28.12.2023).

The SEIAA resolved to grant EC in view of the recommendation of SEAC,

letter of the MoEF&CC (dated 04, 2.2023) and Bihar Minerals (Prevention of Illegal

Mining Transportation and Storage (Amendment) Rules 2019.

Agenda Item No.- 03

Sand Mining Project on river Bamar at Jamui Block No. - 01 Sand Ghat of Jamui
district. Area — 07.4]1 Ha. (File No.:- SIA/1 a
SIA/BR/MIN/453572/2023).

/2267/2023, Online Proposal No.:-

’ Proposal discussed in SEAC on]7" February, 2024 and recommended for

Environmental Clearance with Standard conditions along with special conditions.

\;

Resolve of the SEIAA:-

The Proposal was discussed in the light of the letter received from 1A —

Division, Ministry of Environment, Forest and Climate Change (MoEF&CCQ), Govt.
of India vide F.No.L-1101 1/13/2021-1A-1I(M) dated 4™

Bihar Minerals (Prevention of Illegal

December 2023 and also the

Mining Transportation and Storage
(Amendment) Rules 2019 regarding clarification on imposing conditions relating to

manual / semi-mechanized / mechanized method of mining in the environmental

clearance relating to the sand in Bihar particularly where the District Survey Report
‘;‘(QSR.) has been approved for one-meter mining depth.

' ._ﬁt The SEAC has recommended to grant Environmental Clearance (EC), with
/ - o Sta.ﬂdar ' ) i

d 60‘2 tions in addition to special conditions i.e. (a) The proposed plantation

consisting of mixture of indigenous and fast growing species of trees must be done

B




conduct measurable Corporate Environment Responsibility (CER) activities like
facilities for drinking water supply, infrastructure creation, solar power, Rain Water
Harvesting, Solid Waste Management Facilities, sanitation, essential furnitures for the

local government schools and Anganwadi Kendras, A display board must be placed

nmining site mentioning thereupon various activities 1o be done under Environment

using any heavy machine), preferably by manual €xcavation. (f) The Project
Proponent must maintain existing ponds nearby, if any. (8) Proper care should to be
taken during transportation of sand from the sand mining site. There should be
freeboard of atleas 03 inches from the body level of the vehicle, so that the sand

National Remote Sensing Center (NRSC), Hyderabad for the month of June and
December every year, along with the respective half-yearly compliance report in hard
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Agenda Item No.- (4

Sand Mining Project on Punpun River at Patna Cluster No. — 02 (Patna Punpun Ghat -
14,15 16, 17,18, 19, 20 & 21) Balu Ghat of District — Patna, Area - 9.2] Ha. (File
No.- SIA/ 1(2)/2477/2023. Online Proposal No.:~SLA./BRJMINI456296/2023].

R R R R R R R R

> Proposal discussed in SEAC on17™ February, 2024 and recommended for
Environmental Clearance with Standard conditions along with special conditions.
> Resolve of the SEIAA:-

Inthe view of consideration of SEAC and its recommendation (o grant of
Environmental Clearance (EC), the SEIAA resolve to grant EC with standard
condition in addition 1o special condition 1.e. (a) The proposed plantation consisting
of mixture of indigenous and fast growing species of trees must be done and proper
care must be taken to ensure 100% survival. Plantation of a minimum of 5 feet tal]
plants must be done in the 1% year of lease period and properly maintained till the
validity of Environmental Clearance. (b) The Project Proponent shall execute and
conduct measurable Corporate Environment Responsibility (CER) activities like
facilities for drinking water supply, infrastructure creation, solar power, Rain Water
Harvesting, Solid Waste Management Facilities, sanitation, essential furnitures for the
local government schools and Anganwadi Kendras. A display board must be placed
for the information to the public (with intimation to the concerned District Magistrate
and the concemned district level officers of the concerned departments). (¢) Under the
Corporate Environment Responsibilities the modalities of all expenditure on skill
development programme need to be done in consultation with and guidance of Bihar
Skill Devolvement Mission. (d) Project Proponent has to fix display board on each
mining site mentioning thereupon various activities to be done under Environment
Management Plan (EMP). (e) The Project Proponent should undertake the sand
mining limited fo 03 meters (three meters) depth by semi-mechanised method
(without using any heavy machine), preferably by manual excavation. (f) The Project

Proponent must maintain existing ponds nearby, if any. (g) Proper care should to be

J—
ey - N Oqu] during transportation of sand from the sand mining site. There should be
/ 5 , fr of atleast 03 inches from the body level of the vehicle, so that the sand
|t getispilled on the road and doesn’t affect the air quality as well. (h) Observing

G |4y ) Mo e i in the number of deaths due to lightning in Bihar, the SELAA resolved to

tt Project Proponent to install lightning arrestor in the area concerned to

e
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protect the inhabitants from hazards hke lightning. (i) The Proponent must submit
untreated high resolution satellite images with slereoscopic 3D view from the
National Remote Sensing Center (NRSC), Hyderabad for the month of June and
December every year, along with the respective half-ycarly compliance report in hard
and soft copy. The conditions be fulfilled along with standard conditions as imposed

by the SEAC (Annexure - B) in its MoM (Ref No. 106, dated 27 02.2024).

Agcenda Item No.- 05

Proposed Commercial Building Project “Azalfa Trade Centre” at Mauza:-Mamnpura
Shankar, Saugna More, Tehsil:- Danapur, Distret.- Patna, State:- Bihar: by M/s
Azalfa Building Construction Private Limited [Total Plot Area:- 5.194.74 m’, Total
Builtup Area.- 25.934.71 m’] - (File No.: S1A/8(a)/2454/2023. Proposal No.:
SIA/BR/INFRA2/437780/2023).

Proposal discussed in SEAC on10" January, 2024 and recommended for rejection of
proposal with instruction to submit a revised proposal with a correction of total plot
area from 5194.74 Sgm. to 10000 Sqmn. and Built-up Area from 25939.71 Sqm. to
51789.23 Sqm. (Ref. No. 25, dated 12.01.2024).

Resolve of the SEIAA:-

In view of the consideration of SEAC and its recommendation for rejection of
the proposal, the SEIAA resolved to reject the proposal for Environmental Clearance
as mentioned in the SEAC in its MoM (Ref. No. 25, dated 12.01 2024).

Agenda Item No.- 06

Stone Mining Project on Khakhanduwa Stone Deposit is located at Mauza-
Khakhanduwa, Plot No.- 1(P), Thana No.- 309. Thana- Govindpur, Anchal-
Govindpur, District- Nawada, Bihar over an area of 16.0 Acre / 6475 ha. The
concemed Khakhanduwa Stone Deposit is_proposed by Applicant- M/S Patel Agn

Industries Pvt. Ltd.. (File No.- SIA/1(2)/2493/2023, Online Proposal No.:-
SIA/BR/MIN/452917/2023).

Proposal discussed in SEAC on10" January, 2024 and recommended for Terms of

Reference with Standard conditions along with special conditions.

@&




» Resolve of the SEIAA:-
In view of the consideration of SEAC and its reccommendation to grant Terms

of Reference (ToR), the SEIAA resolved to grant ToR along with standard conditions
as imposcd by the SEAC (Annexurc - C) in its MoM (Ref No. 106, dated
27 02.2024) Further, the Distnct Magistrate, Nawada be requested to provide the
approved District Survey Report for minor minerals other than sand as prescribed by

the MoEF&CC, Gol.

]/A'ﬁenda Item No.- 07

Proposed Common _Bio - Medical Waste Treatment Facility at Mauza:-
Ainio. Tehsil:- Fatuha, District:- Patna. State.- Bihar. by M/s S. R_ Solutions

Area: 1.1 Acres) (File No. :S1A/7(da)/2036/2022, Proposal No:

SIA/BR/INFRA2/414514/2023).

> Proposal discussed in SEAC onl17™ February, 2024 and recommended for rejection

from Environmental Clearance.

> Resolve of the SETAA:-
In view of the consideration of SEAC and its recommendation for rejection of

Environmental Clearance (EC), the SEIAA resolved to reject the proposal for
Environmental Clearance as mentioned in the SEAC in its MoM (Ref. No. 106, dated

27.02.2024).
B .
(Abhay Kumar) (Wun_Prakash), (Atul Aditya Panéx})\\ﬂ

Member Secretary, SEIAA Chairman, SEIAA
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State Environment Impact Assessment Authority, Bihar

Re(l N

TFrom,

Io,

Subject:- Rejection of your propesal of Environmental

Ref ;-

Sir,

Medical Waste Treatment Facility at Patna district, in prescribed Form
Environment Tmpact Assessment (EIA) Report and other document
Clearance (EC) of the project mentioned in the subject as below: -

resolved (o reject your above mention proposal. Hence
rejected for Environmental Clearance,

2™ foor, Beltron Bhawan, Shastri Nagar, Patna - 800 023.
0. 144

Abhay Kumar, L.Fs.
Member Secretary,
SEIAA, Bihar.

Shri Santosh Ojha,

Propricior.

M/sS. R Solution,

House No 384, 549A East of NSC,
Sheikhpura P.O :- BV College,
Patna, Bihar, Pin - 800014,
Email:- sisolution| 65@gmail.com,

santoshojha bmw @ gmail com

Clearance for Proposed
Common Bio - Medical Waste Treatment Facility at Mauza:-

Ainio, Tehsil:- Fatuha, District:- Patna, State:- Bihar, by M/s S. R. Selutions,
(Total Area: 0.434 Ha /1.1 Acres),

SEAC meeting dated 17 02.2074 (Ref No. 106, dated 27.02 2024) and SEIAA
meeting dated- 02.03 2024 (Ref. No.- 120, Dated.- 06.03.2024)

This has reference to your online application for the proposal of Common Bio —

-1, Prefeasibility Report,
s seeking Environmental

Proposed Common Bio - Medical Waste Treatment Facility at Mauza:-
Ainio, Tehsil:- Fatuha, District:- Patna, State:- Bihar, by M/s S. R. Solutions, (Total

Area: 0.434 HaJl.1 Acres) (File No.: SlAf?(da)/2036/2022, Proposal No:
SIAIBR/INFRA2/4]45]4/2023). )

It is to inform you that on the basis of recommendation of SEAC, the SEIAA has
your proposal shall now be treated as

This is for your information and records,

Yours fai 3
<CTAR)

(Abhay Kumar)
Member Secretary
& SEIAA, Bihar

Arex-Patna
Regd No 17459
cxpiry Date 21-11-2024

Patna, Dated:- {9 | 03] 2024




Copy, through email, for information and necessary action to :-

1.

g

The Secretary, Environment, Forest and Climate Change Deptt, Govi of Bihar, Sinchai
Bhawan, Patna - 15.

The Member Secretary, Bihar State Pollution Control Board, Patna-23.

MoEF&CC  Integrated Regional Office, Ranchi, 2™ Floor, Headquarter — Tharkhand State
Housing Board. Harmu Chowk. Rancly, Tharkhand - 834002,

Guard file @L/\/j/
1A 3424
(Abhay Kumar)
Member Secretary,

SEIAA, Bihar

RS 5 |
:f 4'.
/ Nem Kuinan

Area-Palna
Rega. No 1747¢
Expiry Date 21-11-405 .




"VAKALATNAMA"

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
Appeal No. /2024/EZ

M/s S.R. Solutions Appellant
Vs,
The State Environment Impact Assessment Authornty & Ors.
...... Respondents

KNOW ALL MEN by these presents that I/We

having its address at
}DKWW\'OG'\Q ey, £hiv Pord 7’, o, ‘Jh do hereby in my/our \
they g oa 201

S/)L}/Zo2 v,

name and my/our behalf constitute and appoint Ms. Sneha Singh,
Advocate as our true and lawful Pleader/Advocate & Attorneys to

appear and act for me/us in the matter noted above to file suit, written

statement, conduct suit, appeal from original suit, order etc , And for ‘\\J
that purpose to do all acts and things, whatsoever in that connection $

including compromise of the above matter depositing in or withdrawing gﬂ)
money from, filing or taking out of appear, document and payment
order from Court referring matters in dispute between the parties here ‘

to arbitration, withdrawing the above matters with liberty to file fresh =~
suit, sending properties released from attachment. filing execution or BY

A=

miscellaneous cases and other petitions, bidding at execution sale,

mmmaua €\ necessary and proper. I/We hereby agreeing to ratify and

all acts so done by the said advocate or attorneys as my/our

eived Vakalatnama from the E\ecutant and accepted the same.

gl ; 4@“”"%
Mr Bidyanand Singh, Advocate

2. Kumaresh Singh, Advocate

Enrollment No. 763/1977 Enrollment No. BR/1889/2013
Mobile No. 9473436054 Mobile No. 9262696308
e-mail: bidvanand6a gmail.com e-mail: kumareshlawg email.com
Flat no. 34, Kamla Apartment, ‘Radha Niwas', Road No 4A. Rajiv

Nagar,Patna -8000: ’4
Road No. 10, Patel Nagar, Patna-800023



. ;@g UNIQUE IDENTIFICATION AUTHORITY OF INDIA
s .N:mm» » ki S0 Kamtl‘l\h‘i‘:::]shsl:. Near Shiv
. HTeHST: FTET si’i-m,f&ﬁr Mandir, Ainio, Patna,
AT AT ey s 3y o, R Bihar - 803201
Santosh Kumar Ojha e,
w1 faf/ DOB: 12/02/1977 fagT< - 803201

o

L 4848 0296 5236

4848 0296 5236 : MERA AADHAAR, MERI PEHACHAN

wm,ﬁﬁw
@%/’

< o7 '?" 0% 41/ ¢
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FORMIII
[Rule 3]
Certificate of Registration

1 Registration Mark and Number P.T/ TBSE_REG/2019/02039

2 Name of Establishment : SRSOLUTION
l , EAST OF N.S.C. SHEIKHPURA, P.O-
| 3 Full Postal address of the Establishment B.V.COLLEGE, PATNA

WARD NO-5, C.NO-251, H.NO-

4 Location of the Establishment 384/549A
1 5 Type of Business, trade or profession carried on . Others
! 6. Name and designation of the Manager or Agent or any other person in the SANTOSH KUMAR OJHA, PROP
| immediate charge or control of the establishment

7 Name and designation of other persons having interest as employer in the establishment :

| flo Name and Parcentage Designation
|
[ s sesesnasan
[ =z
| 3.
| 4.

D.

6.

E 8 Maximum number of persons 1o be employed on any day : 2

| This 1s to certify that the establishment, the particulars of which have been given above, has been registered under the Bihar
Shops and Establishment Act, 1953 on: 20/02/2019

Date : 20/02/2019 Digital Signature

Neglam Kumar!
Area-Patna
Regd No 17459
Expiry Date 21-11-2024

Digitally signed by RAJIV RANJAN
Date 201902 20 10 44 46 +0530




